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The House adjourned for lunch
at seven minutes past one of the

clock. . R

e
—

The House reasscmbled after lunch at
five minutes past two of the c'ock:
Mr. Deputy Chairman in the Chair.

MOTION OF THANKS ON THE

ADDRESS BY THE VICE-PRESI-

DENT ACTING AS PRESIDENT—
ontd.

SHRI H. S. NARASIAH (Karnatzka) :
Mr. Deputy Chairmean, Sir, while asso-
ciating myself with the noble sentiments
expressed in the Address delivered by the
Vice-President  acting as tle President
about our lste lsmented President, Shri
Fakhuruddin Ali Ahmed, and also wel-
coming his assurance that his Government
will honour all the commitments mzde by
the previous GoOvernment in the realm of
exterdal  affeirs, T deeply regret to
state  that the Address has fuiled
complete’y to m:ke any - reference
whatsoever 10 scme of the solid and subs-
tentizl gains echieved by the Indian people,
their elected representatives znd their
Governmen in tle las' few years, intte
fields of discipline, sgricultural production,
industrial growt™, inflationary curtzilment
and accumulation of foreign exchznge.

Sir, while the present Government hed
found sufficient time to enumerste and
catalogue scme of the aspects of the pre-
vious administration, which it characte-
rised as ‘executive arbitrariness’. ‘emer-
gence of personality cult’, ‘extra-consti-
tutional centres of power‘, and ‘traumatic
experience’ during which many atrocities
were said to have been committed on the
people of India, it should have in fairness,
in my opinion, also found sufficient time
to seé the good aspects of the same period.
The excuse of the Mover of the Resolu-
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tion and the Seconder that the new Govern-
ment was there in the saddle only for a
few days and that they had not got suffi-
cient time to include all aspects of the ad-
ministration, is, I must say, rather a lime
one.

Sir, it is undenigble and admitted on aff
hands that discipline in all walks of life
had  considerably improved in thé
fields of education, industry and services.
India had established a most successful
record of curbing what was considered as
the most violent inflationary  pressure
which had gripped many of the countries
of the world in 1974. The country’s
foreign exchange reserves had reached an
all-time record of more than Rs. 2000 crores
by vigorous export promotion and import
substitution. Agricultural production
had gone up to 121 million tonnes of
foodgrains, with a buffer-stock of 18 million
tonnes. Industrial growth rose from
2-5 per cent to 5-7 per cent and ulti-
mately to 10-12 per cent from stage to
stage. Nationa] income rose from o0-2
per cent to 8-8 per cent. Exploitation and
exploration of soil turned out to be almost
a miracle and transformed the economy
of thé colintry. Scientific  competenc
and technological cipability built up and
demonstrated by the explosion of the nuclea
device for peaceful purposes placed India
on a footing of equality with the most
advanced pations of the world.

These aré facts which i tHe langusge of
law we say res gestae (things speak for
themselves). Instend of acknowledging
these facts with grace and gratitude, the
Mover of the Resclution surprised this
House by saying that they have created
problems for the new Government to

solve,

Sir, let me repeat that the unchallenge-
able achievements of the previous Govern-
ment acknowledged universally by all
countries, whsther capitalistic, sccialistic
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or non-aligned, have pedestalled the present
Government of India on commanding
heights of economy wherefrom they are in
a position to launch a massive attack on the
age-long citadels of poverty, unemploy-
ment, ignorance and disease in this country.
Should they still fail to do it, the blame is
not ours. They have come here with the
mandate of the people. We respect the
verdict given to them. I wish them all
success in their new tasks.

Thank you, Sir.

+ft W wwiE (fagR) : Sugw-
afy wEEa, FEEFTQ qeIufy gra |
s § g At =faa £ o §
W FAe @ W § T« fRerd
FY GIGOT HT AGT F | TH Gig «
o  wQEr faers #1 g sg &
qEY F TEHX F AY FY oY Wi @
AR & 1971 ¥ I77@ F R AW
S & atg WY GRER A agd &M<
TOFEF 77 5 swar 4 Sy foog
fear & S & wanfaw gw e frem
FY TR JEAT F FIH ISAT | A
TS o *Wr W R o1970~71 ¥
s fF T o gfomr & 1 @<
qT S 1T AR AT ATRIE ZAF 40
gfqee 1 @ 1975-76 TX TR
TET WX 3 F @I ¥ A g
faamr =ar v A a6 0 Wi gy
T HIT g A AW F &S =3 (ofwfy
ST AT & A AR AT WE Yoy Y
AT {57 #1 g7 5 30 A qER A
A AT fF qw & 50 A 75
q& g fF o & g ¥ 8w &Y oar
A FAE T o7 oot A H 3y 7
SATT ST EI AT § | EH 4% &%
qofrataat & a6 1 THET Sy
AT FT FEq AT A QAR I
F GAEET 1970~71 ¥ TT a2 wef)-
qfdt F a0 o gt owhiT g8 o
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ag 98 *T 1975-76 ¥ 39 W ]
AT, A W QYT AN
TR, AT TE F g S
T frerd & v &y § 99 A
fifr o TON fAEF ¥ g€ H
@Y & fr o1 freet gER AER 7
T 3 AT § awR F5  qfEaT
FAAT S P O FE oA gy
9 g A agr #r |+ foee aat §
TASET ¥ g WY 39 & I F g
a3 gafadl ¥ @Ew {39 F
fad ST aTd | 9T FIE O arEr
ST, I & AL TAE &F T47 ). 39
1 MR famd & ™t 1 ST @)
i W owET AT W AR @
foeirr JraAl F7 SEAATT FA T 99
1 Wi e fqawa a0F & we &
T | I A IART qgW FATH
Ox, I9F| G ST & 919 9 G
awg i famad & ot | F@r SR
g a3 43 gsmfaat # a8 fama
A Sy Afag agar & T AT
T g A faodr awere 3 ot f5a
Sieared g fear o1 99 A a5
ST @I | SUMWITT AgIed, dXETT
q St Aifq qaef dwr w1 § ag wfe-
a9 ¥ g o7 U AdT Sir g
T & AW e 1T HIw W gy, 3g W
as qefafaat &1 fearag &% #v W
T & 59 FY F1I7 @7 747 § HR IN
T AT AT ST Y G F7 FqTT747
T R AR I IO T Iw F aF a3
gSiafadt & @eT qUAr WX T J40T
AT Y oY quTE ¥ @ & S Hifa fatfa
FT S @Y & W A Aifa 7 oo @y
g R 99 & gag § Y oo 7 qefy
g WY TR S

gl JF qCHaEw THAE &, 2w
7 IFE AT AGUE B TW T AT
qare &, Teufq & woy girwmen §
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[ Wt s|TE]
=31 2 T ey o Afq gy, S
FNMT ag SATIT & SATET AR KT FTH 3
FT JTH, VAN Iq@ wifas Fifaai
grir 1 frax fadi & ff wafy ad-as
TSrifaat w1 fearad & sr 2§y o A
Tafaat ® A & ag s fzar
0 A1 FF FIRTRT TCF F Y gSrafadi
#1 fearad & sr @@ € Ia% dqEr
T3 T AT IA F A2 AT HT 7T
S 97 37 7 wig faay 1 398 s A
YT STFT FETACT T F IT IAW A
GIT FIA T HIT T IAT FT T ATAL
9§ gq &, I7F "rftwe ¥ A
ST AT IFH AT AU T FA TEAT
qar 0 afET 231F 3aF faIda 99 fF
et &1 FwrE feaad & o
3 % (T W HATHT & 57 747, SFH 74
a7 1 LT ARy F fag 78
o ar | S7217 I 97 T ZETHIT HI@TAT
F wiafaarwyr & fag 7t frar afes
gaq a§ darq 9 aIg A wA F d57
faar MT ITMA w2 FT A 1 F qoAT
=rzar g fF @iqgar aFR §, 97 #0q
FIyEfFamand R sAI T ar
. FIF TZX WTHT E®F 4T B 5w AT Ay
oy ®T7 5 ISrafaat ¥ qee
ayF & q@7 17 TS 37 aray qwgd
F1 F07 F 937 fgar & 377 fofe & o5t
q & ®1A f2ar strgar | a9 9 #1577
Ay gewre wfegarc FE0 wiw gehafaai
&1 za+ fag 73T FOM,  qEr w0an
off, ¥fFT qTHre 7 Fo A8 fFar
A% I JI@ F " g W &

TALHAT & FFT A § B AL ¥ AQ
T FIE HT TE A I AAL FAT
5w qgmg w1 A F fag gefrafaai
FY ARG 9T F3 § F§ FIWTL FIH
I5T FAAT 1 N gug F oo wgg
F9 %1 75 | AlHT 3q%F 1T 9T FHAafd
F1 fearag [ =1 faafaarr agar war @
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w fq & 399 1 ar U F AW qRw
139 a1 T 8@ T ey & R A
F1 UF ¥ A0 7w #:1E F39 S3
ST @R AT a7 gse
FT HAT FT FH ITH G AN AT ST
Fau & fag o1 ofsas fawor oy -
fE qEa  FTORITF AT FA AT
TET &, T I HI 0 F P qEr
F1E Alfer graeel oo A A g frew
WS FI A & fAQ FOFGT ) gTeifw =
zaw! UFA & faQ fawer autf 7 ot ewar

ot ¥ 9% 7% & fr el A qee b

YT IR CHTEFT Gera T #57 gar
2, SHF IITET 9T IJq1 (Tt 9%, g aF ~
FROR T ¥ frgaw a8 g, gEwy
T & fA #1E FrrEmEr @y #v oA
q9 IF a8 3% TF T@T I9 qEav |
7g HINET AR S 9 gfserw faawr |
yorrell ®1 AT & fg@ g, o0 ¥ fem
& W W QOFET ¥ fw o\ A
feaT FIAT AT THF qEarey | T
FTE VT TG FT | HIX AT AR, e
AL 7 qafy 73-38 qofiafaay #y famy
ar &, AT Fw § T g e |
wifors gae am F faw o gu A gt
Al e, WO, € I W@ F IER!
W« FW ¥ M0 #3701 qeHi
¥ At & 10T A, @9 A9gR, Jewa
FH ar fFaml #7907 FaT ¥ fod
Fifa® FaH IS FT FEAT foar Ar
20 For Frw F 9 yfw g o
AN F G & AT 97 I F ogaean
FE, S @7 A9 WX G499 fFEm
HEAT & FL Y I9 g q IAY AR
geF fram & fa3, a1 g .
TR 778 FIW 5@ T AT FEA T
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T I I WY TT AR T qNA FA
FY 1T 7. FGT & ST XTI A A2 |
g FT0 § foF WS T F R, AT
qret F S & a8, AT THER,
TS e it &, A* grawr g
& o' 7 9% e § 5 A few Oy
ga¢ o7 @i ¢-%7 a8 W 3] Hw ATIFT
e faamr o1 fF 5 o & agag
e @7 A9 6 3%, gieml &
FAY, TAIT F FIC /AT FL @ § |
Y oY frael aER § FEF JAT IT
far 7, 9 AV 20 gET FEEA F A
1 FF0 70 9% ST HAT T F FI3
TIqT H AHC T A F1 1§ IR
qqET FEaT § 5 20 gEr Fwg ¥
sifew & o PR F T & Al
foomy & fod @99 FT W@ 9 39 9%,
TE U &7 AE AT T T ENF
FT, & I O @ g W € WK
az zaor o fqa &1 W 8 % g
§ ot Aify fruffa & & s aga3
Efia T F, a8 o AT AT qad
forer 7T & | T aTe WY w4l 9% qIFTT
F1 5T &, $v feur (@ A aXF F, AT
ST WAl F1 aCF F FIE SAM A (TRAT
¥ fr 1 GaAwgd ¥ Y, TqAT &
g et & wf<d, sErd & afd
FIfaem T A & ® § 9% fawrs
JIEET FEH IS AT | A T
Tq AT 9% T Tt § 5O 47 arfa
Frar & fF T ST TR T ST 3
R ¥, 7% GO ITH QAT I g |

sfrad, & ag FE e g F e
y ot q 78 & 5 gw B & fawm
% wfed, ardion & foeme & 9T T
FHT IF! SATET A SATET W IFY,
Ffir qv ARG O IYAMT BT 7T
THT, IEAT TA@AT IFX W F AGF
g FY GETIAT TR § A ARG
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TF I 99 Wy 3 F fawrg & afa@
JEm FT IEa § 1 F oa@ O
FIgg wewal & Sarar ¥ samEr
BI IFT ITH JATR | FQE@L FAT
gy g1 fw gw ¥ m @R
Ta8 el # fand § @ §
TRy ATF Siew gt § fF g afa-
GUTT FTHHH FT HHT T AGr AT @2
T ¥ 9 g AT 7 o wee
T Far & | AT gw AR E
g g & Sy Affqat & @< @
T aferE Afqat & wegafa F nfe-
TS T ST FET AT & IFT gHAT &Y
FT qFT | 5T W) F wry #F dza0 g

SHRI TRILOKI SINGH (Uttar
Pradesh) : Mr. Deputy Chairman, Sir,
before I come to the amendment moved by
me, I would like to deal with [the Address
as such.

At the ouitset, Sir, I miust ekpress my
appreciation of the able manner in which
the honourable Mover of the Motion of
Thanks and also the honourable Seconder
of the same Motion have tried to make a
good case out of a bad one.

Sir, the Adress is more of a recital of
the past than a programme for the future
and it is more negative in its approach
than positive in its action and I am really
surprised to see this programme coming
from”those who swear in the pame of the
great Mahatma and who, before assuming
office, paid a visit to his samadhi just to
seek inspiration from his teachings and his
life. I wonder if that was more a ritual
than anything else because.. .

SHRI MOHAMMAD YUNUS
SALEEM (Andhra Pradesh) : Hypocrisy.

SHRI TRILOKI SINGH
I would not go to that extent.
If one were to carefully go into the pasts
one would find that after the great Mahal-‘
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ma, there was very little hope for the poo-
rest in the country and that is the position
now so far as the Address goes. Sir, it
is emazing to find that the one-time pro-
tectors of the rights and privileges and
pensions of the princes have decided to
remove destitution. I take it, Sir, that
the use of the Word “destitution” has
been carefully made. They have nothing
to say about poverty, but only about des-
titution, and even for that limited objec-
tive, a time-limit is ten years. Who does
not know that more than 250 million people
of this country live below the poverty
line ? At least I was not among those
who absolved the previous Governments,
whether they were headed by the late
Jawaharlal Nehru, the late Lal Bahadur
Shastri or Shrimati Gandhi, and which
also included men like the present Prime
Minister, of the responsibility of giving
due attention to and taking proper care
of the lowlitst and the lowest and the poo-
rest among the people of this country
during the Jlast thirty tears or so. But
much hope was raised as a result of the
massive mandate which the Janata Party
got, particularly in the region north of the
Narmada. Now what do we find ?
I know that removal of poverty cannot
be done overnight. 1 also know that it is
a long-drawn-out process. But does this
Address give any indication or raise any
hope that sooner or later this Government
will take steps to alleviate the sufferings of
the poorest in this country ? Sir, they | ave
taked orly of drinking water to be provided
to not more than cone lakh of villages. But
what about food, what about clothing and
what about the other wherewithals ?
The Address does not make any mention
of these things. It talks of drinking water
only. I agree that it jis the first necessity.
But drinking water alone would not feed
anybody. Something must have been said
about food, about clothes and about the
other basic necessitics of life.

Then, Sir, I am surprised that in the

second paragraph of the Address, the
Government’s claim is that the massive

§
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mandate is for the Rule of Law. Sir,
here I would like to stress the words.
“Rule of Law”. But what the Govern-
ment has done, its first action, has been
against the law. Article 74 (1) of the
Constitution of India says that there shall'
be a Council of Ministers with the Prime
Minister at the head. It does not provide
that there shall be the Prime Minister
alone. It provides that there shall be a
Council of Ministers, with the Prime
Minister at the head, The very first ac--
tion of this Government, the appointment
of the Prime Minister, has not been in
accordance with the provisions of the
Constitution. I have no doubt in my

mind that this is wholly illegal. It is ano-

ther thing whether it is justiciable. I
have consulted the best legal authorities.
available in the city of Delhi and they
agree with me. The present Prime Minis-

ter said that if anything wrong is brought
to his notice, he would be Gandhian

enough not only to admit it but also to

rectify it. But I am sorry that they seem
to stick to what they have do e either out
of sheer ‘zid’ or, may be, out of a false
sense of prestige that if it comes out that

they have doné something wrong it will

mar their image in the public eyes not

only in India but also in the outside world.

The Address further says that the use
of Article 356 would not be made for ex-
traneous purposes. Sir, I have studied
the Constitution of Jammu and Kashmir,
under which the Governor has assumed the
power and the Legislative Assembly has
been dissolved. It is couched almost m
similar language as Article 356. The pre-
sent Government is anxious to undo the
wrongs done by the previous Govern-
ment. But what is the history of Article
356 ? If one were to look into it, it would
be seen that instead of ‘Governor-General’,
the word ‘President’ has been substituted.
It is a legacy of the past. I wonder
how the founding fathers could think of
incorporating the provisions of the Govern-
ment of India Act, 1935, in our Consti-~
tution.  Sir, I expected from this Govern-



‘87 Motion of thanks

-

-ment, who swear in the name of demo-
-¢racy, that they would remove this undemo-
- cratic article that finds place in our Consti-
tution. But, Sir, as soon as they assumed
office, within three or four days what do
we find ? What we find is the outgoing
Chief Minister of Jammu and Kashmir
advising the Governor to dissolve the
Assembly and taking it over. Admittedly,
“he had lost the support of the majority.
Is it ot the duty of the Governor to find
out who else is able to form the Govern-
ment ? If Sheikh Mohammad Abdullah
‘was not able to run the Government, he had
lost all rights to advise the Governor.
I would like to remind the House that in
Britain, whose Constitution we have copied
in so far as the governance of this country
is concerned, the practice is that unless the
King asks the outgoing Prime Minister for
-advice, he would not give him any advice.
Once he has handed over his resignation,
he loses all rights to render advice. In
' 1923, the Conservatives wanted Curzon,
who was a Lord, to become the Prime
Minister of Britain. The outgoing Prime
Minister, Bonar Law, was with the King
for forty minutes. The King had come to
know about it. But the King never asked
"Bonar Law as to who the successor should
be. As soon as he had left, he immediately
called the next person, Baldwin, because
he wanted to up hold the tradition that no
Lord should become the Prime Minister of
-the U.K. In 1902 this practice was set up.

But what do we find here ? Within three
or four days of the assumption of office—
I was really surprised to see—the hon.
Home Minister supporting the action of
the Governor of Jammu and Kashmir,
although the action taken by the Gover-
nor in Jammu and Kashmir goes directly
against what has been laid down in the
President’s Address.Sir, we hear so much
gbout amendments to the Consti-
tation. Perhaps, they are rushing thorugh
a Bill which is very likely to come to this

House during this session. What is that
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Bill for ? The main thrust of that Bill is,
as it has appeared in the press and which
I have ao reason to disbelieve, that there is
a hurry to hold elections to the Assemblies.
Therefore, the term is going to be reduced
to § years insted of 6 years. If there was
one thing which was repeated by all the
leaders who occupy the Treasury Benches
today beginning from Mr. Morarji Desai
and ending with Mr. Bahuguna, it was
that they had little time to hold elections.
Their one grievance against  Shrimati
Indira Gandhi was that the elections were
being held at a very short notice. These
worthy people, if T may call them so,
have forgotten what they said 8 wecks
eatlier. ‘Today they are in a hurry to hold
the elections to the Legislative Assemblies.
What a difference. They think that the
people in India are of short memory.

But that is not so.
The same istrue of  corrup-
tion. I was really amazed to find people

belonging to the other side hurling abuses
at persons who are not Members of this
House and who have no opportunity to
defend thmselves. Those persons were
never in the Government. But they
forget—and I would like to remind them—
that people sitting in glass houres should
not throw stones at others. Let them go
through the Council of Ministers. I
can cite examples here and now. But I
would refrain from doing so. But if the
hon. Member from the other side insists,
I would have no hesitation in doing so.
Is it not a fact that inquiries were held
againét some of those who occupy the
Treasury Benches or who are members of
the Council of Ministers ? They were
found unfit to hold high offices (Fnterruptions)
of a Minister or of a Secretary to the
Government, What is this ? Is this a
House for mud-slinging ? They can make
allegation against anyone on this side, but
one should have the oportunity to defend
himself. Making allegations against those
who are not Members of this House, is
not proper. The speech here is privi-
leged. But this privilege should not be -
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reduced to licence. I would most respect-
fully submit to the hon. Members opposite
that they should not misuse privilege of-
speech for the simple reasor that they can
not be hauled up outside the House for what
they say here.

Sir, it has been said in the President’s
Address that there was very little time, a
few days only, 1o draft the Address. The
President’s Address is nothing more and
nothing less than the programme of the
Government for the future. If we look
into the election manifesto over which
they got a massive mandate from the people
of India, it gives
there is some rethinking about the commit-
ments made by the Janata Party and the

rise to a feeling that

Congress for Democracy. As soon as they
essumed office, they kept silent over it. At
least some part of it should have been imple-
mented unless there is some rethinking on
the manifesto issued by them and upon
which they sought the vote of the people.

Sir, as I said in the very beginning, one
does not find a word about poverty. If
destitution is held to be poverty, then it
is a question of language. Well poverty
is to be removed within 10 years. How
will they do it ? There is not a mention
except that of the provision of drinking
water which will bot remove poverty.

AN HON. MEMBER: It is su-
fficient to remove poverty.

AN HON. MEMBER : It is sufficient to
drown.

SHRI TRILOKI SINGH : It may be
sufficient for some of the hon. Members
on the other side also. Only drinking
water is not enough. I am pot only
thirsty. 1 am also hungry. Not that
I am myself hungry. I see the hunger of
millions and millions of people in this
country, whose number runs into legion,
more than 25 or 30 crores. Therefore,
Sir, I had expected from the Janata Party—
which, if translated into English, means
nothing else than a people’s party—that
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they would pay due attention to the needs
of the poorest in this country. But the
Address does not hold out any hope in
that direction.

Now, Sir, I come to the amendment mo--
ved by myself. I would also like to refer to-
the amendments moved by my friend, Shri-
N.K. Bhatt and some others. Does one-
find any reference to t“e rise in prices ?
No, not a word in the whole Address.
And can anyone in his wildest imagination-
ever believe that the succour to the mil-
lions of poor in the country can be brought
about without checking the rise in prices
or without checking inflation ? One does
not find a word about it. I take it that they
are a shrewd people. Some of them have
been in the administration for a number of
years. I was never in Government, Sir.
But I know that some of those sitting on the -
opposite side, occupying the Treasury
Benches, are seasoned politicians. They -
cannot say that they are new to the art of
government. They have occupied high .
places in States and also here at the Centre.
So, they cannot say that. I{ there is some-
thing lacking in the Address itself, it cer- -
tainly gives rise to the feeling that they -
have nothing to offer, they have given the -
go bye, they think that they are not able to -
do anything to check the rise in prices.
As an hon. Member just now pointed out,
there has been a 12 per cent increase du-
ring the last vear in the princes. And I fing
it also, firin Manifesto issued by the Janata -
Party. Perhaps, my friend took the figure
of 12 per cent from them, Sir, 12 per cent -
rise is not a small thing. And this is going -

up and up. But nothing about 1t has been .

mentioned in the address. Nothing about
the inflation has been

tioned.

men- -

Then, Sir, the former Government has-
been aceused of indulging in corruption,,
and not a word about corruption was.
mentioned in the Address. And, Sir, I
was really surprised when the hon. Mover of
the Resolution talked about corruption in.
the former Government. It is easy to-
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talk about it. I do not deny it. Corruption
is of many kinds. And I wonder, Sir, if
ever it would be possible for us to root out
corruption totally from this country. There
is a long history behind it. In fact, when
I left the Congress in 1949, it was on one
-ground and one ground alone and that was
corruption. But what do we find now ?
You, Sir, have been a Member of Parlia-
-ment for a long time. You, Sir, have been
a Minister also in the former Government
You, Sir, have been a Member of the
Rajasthan Legislative Assembly and also
its Speaker. And today you adorn the
<Chair as Deputy Chairman of this august.
House. Sir, you know it no less than my-
self and, I think, all the Members of this
House also share this feeling as to how can
we remove corruption if we are not very
particular about it, in this House and out-
side. So far as the hon. Members of
Parliament are concerned, nobody can raise
, his finger against us. But, Sir, the practice
here as in other parts of the country, in so
far as corruption is concerned is, that we
have paid least attention to it. But I ex-
pect one thing from the Government,
. coming as it does with a trumpet nobody
thought that they would come into power :
.they themselves did not hope for it.
The compulsions under which the diffe-
ring forces, people diametrically and diago-
nally opposed to each other are sitting to-
-gether and have come together, who did it ?
It was Smt. Indira Gandhi who was defea-
ted at the polls, her party was also defeatcd
. at the polls. It was she, Sir, who brought
about this change in the Indian body politic.
The two-party system compelled those
- who till yesterday were fighting with each
other, were fundamentally opposed to each
other, called each other bad namer, not only
bad names but even as enemies of the coun-
try, to come together, join hands together.
“What for ? Not to do good to this country
“but to remove Shrimati Indira Gandhi and
Ther Government.
(Time Bell rings). N
Sir, T will take one minute more, if you

-
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do not mind. Have I your permission,
Sir ?
(0~

MR. DEPUTY CHAIRMAN : Al
right.

SHRI TRILOKI SINGH : All this
talk of mandate is bunkum. I tell you,
Sir, the only thing, the only point, which
made them win this election, this sweeping
victory, was because of the coercive me-
thods adopted in the family planning
programme 1hat was t*e main reison.
In addition to this, there were also placed
some curbs upon the press and also upon
the people during the course of the emer-
gency. This is all. They had no policy,
no programme, nothing of the sort.

SHRI SUNDER SINGH BHANDARI
(Uttar Pradesh) : What more is lacking
then ?

SHRI TRILOKI SINGH : I am really
amazed at the interruption made by the
hon. Member on the opposite side. He
is asking ‘“‘what more 1s lacking” ? What
I have submitted just now during the last
15 munutes, I had never thought would
fall on deaf years. Thank you, Sir.

SHRI M. R. KRISHNA (Andhra
Pradesh) : Mr. Deputy Chairman, Sir,
after hearing the eloquent speech made by
the elder stateesman I think there is very
little that I cap add to this debate. But, for
the first time Sir, in the history of this
Government, we, from this side, had to
say something against the President’s
Address, the Acting President’s Address.
The Acting President’s Address has really
left nothing for us to debate on or for the
Government party to speak on so far as
their programmes or achievements are
concerned. Since they have come to power
very recently, they have expressed in this
House and also in the other House that their
programme will be thought of and that they
will be able to place in due course before
this House their programme for the people
of this country. But, Sir, they have not
Jost any time criticising the previous
Government, even without scrutinising or
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examining any defects, the President has

made a reference in his Address about some
allegations and now t’ ey are constituting

committees to finl out whcsthar those ex-

<esses have actually bsen committad by

the previous Government. The Acting
President has made a mention about the
excssses committed by the bureaucracy
and the political excesses but even about
#hose t' ings they are not definite and they
do not know whether any crimes have been
committed by the previous Government or
not. My hon. friend has just now pointed

out one programme in whjch we might have
faltered and where the bureaucracy has
let down the previous Government. Excep-
ting that there is no mention about any
other programme which the previous

Government had adopted and which they
could be courageously criticised. The
charges which they have levelled against
the pravious Government are totally un-
reasonable, They did not even examine
them and they aye not in a posjtion to pin-
point any of the defects ; yet the Acting
President had to mention those things in
his Address. Sir, this Address is nothing
but a catalogue of charges, imaginary
charges, against the previous Government.
Atone time, a sane Membsar would feel

that the same Vice-Przsident, acting as
President had approved the actions of the
previous Government and on various
occasions he spoke about the great achieve-
ments of the previous Government and
suddenly he discovered that the previqus
Government had committed atrocities.
I think the very system of the Presidential
form of Government is defective because
the same President probably may not even
hesitate to say, when some other Govern-
ment comes into existence, that this

Government was a clownish Government.

He might ever say this kind of thing. There-
fore, I was thinking for a moment whether
this Presidential form of Government is

suitable for this great country. This office

of the President is maintained by the star-

ving millions and its paraphernalia has to

be maintained and the country has to spend
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such huge amounts of money on a person
who has Constitutionally and morally proved
to be not efficient and not responsible. Ther-
efore, I think we will have to think of even
changing this system of Goverpment, having
a President who is not a 1| responsible for
any actions of the Goverpment and who does
not correct the Government when it is mak-
ing a. y blunder ; but he supports every
action of the Government and, at the same
time, has to be the head of the State and
he has to be mainmained at a
very high cost. I do not know for what
reason shoula the country be forced to
finance this high office and I do not know
whether the pegple of this country would
accept this k;i.r;d of proposition. . ..

SHRI SLNDER SINGH BHAN-
DARI : What is the alternative ?

SHRI M. R. KRISHNA : The al-
ternative is the American system where.
the President would be more responsible
The President of this country is not all
responsible, which has been proved, and
he approved every action of the Go-
vernment and suddenly  hediscovers all
the faults, all the anomalies and everything.
Today  he becomes so impartial to say
that the previous Government has com-
mitted atrocities. I think,
many of the sophisticated people, who
are really very well-paid, may approve
of this kind of a system but definitely
the poor people of this co untry cannot
maintain this kind of a high office.

NeN -

SHRI G. LAKSHMANAN (Tamil
Nadu): I think, Mr. Krishna will aliow me.
This attack on the President is an attack
on the Council uf Ministers, because the
Address is prepared by the Cabinet and
the President reads it. Therefore, it is
not an attack on the President.

SHRI M.R.KRISHNA : Iam pre-
pared to answer your ques‘iop, I am
coming to the Council of Ministers, my
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dear friend. In the Council of Minis-
ters, some of them are really people  with
mettle and they are there for their truth-
fulness ; they are for their sacrifice.
Even those people have descened S0
low that they have reduced the position of
the President to a leader of a grcup.
They have definitely done a lot of
Anjustice to the Acting  President by
asking him to read an Address which has
not given anything to the people of this
country. We expected, the people of
t*is country who have voted this party
to power, expected them to pronounce
what are the benefits they are going  to
get from them ; but, instead of giving
them anything or commenting  on the
programmes of the previous Government,
they have only said about democracy and
dictatorship. I would like to ask  Mr.
Lakshmanan one thing. Do the people
in this country understand what is meant
by democracy ? Do the millions of the
- down-trodden people in this country,
whether they are Jivjng ‘in Tamil  Nadu
or any other part of the country, under-
stand what is meant by democracy ?
.Attocities are being committed every-
_where. People do not [have any  voice,
No harijan and no tribal can even protest
against the atrocities committed against
them. (Interruptions). Therefore, £ let
Us not forget about these things. This
Government  which has spoken so much
against the previous Government, should
not feel shy to mention some of the best
things which have " een done by the pre-
vious  Government. All of you sitting
opposite, including some of the leaders
who have been arrested spoke about  the
twenty--point programme and about the
freedom  which has been given to the
millions of people who are dumb and who
had no right  even to protest against the
land-lords who were exploiting them®
That right, that freedom, was given
during the last  two years. I am not
supporting the previous Government
for arresting some good people. But the
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freedom of speech and the freedom of
expression which was not  given to the
millions of poor people earlier  was
given by the previous Govenment,
Nobody can forget that. Now, what are
we seeing ? We have seen the pro-
nouncements of some the Ministers
against the public sector. We have  seen

the pronouncements of some of the leaders
in regard to the restoration of land. Is
it going to help the poor people who
got an assurance from the Government
that their lot would improved, that
they would be able tolive like others and
that their standards would be improved ?

In spite of all these things, first of all,
they did not even mention the things
which are recognised in the whole world.
They have not said anything about the
increase in the foreign exchange reserves.
You may also be able to get more foreign
exchange. But everybody would agrec
that the status of this couniry in he in-

ternatinal world, which was at the bot-

tom earlier, was raised by the previous
Government. Whenever any Indian
visited any foreign country, he was

considered to be an equal with others,
whether they were Americans or Russ-
ians, This was the stature which we
attained during the time of the Congress
regime. I would beg of this Government.,
lease, in your haste, do not try to  spoil
the image of this country and in your haste,
do nor try once again to give a lead to
those people who have been the exploi-
ters in this country. Whatever the Cong-
ress Government had done, had been for
the poor people. There are stll millions
of poor people in this country. Therefore,
please do not spoil some of the measures
which have been taken hy the previous Gov-
ernment for the tenefit of the poor peopl.e.
Once you start that, once yout start spoi-
ling them, it will be impossible for you
to get over it. Some of the‘ leaders
who are sitting on the other side may
be therefore too long. Whatever 'has
been preached by the Father of the Nation,
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with great difficulty have been imple-
mented in this country. Even  Pandit
Jawaharlal Nehru was not able to  imple-
ment certain measures. Pandit Jawahar-
lal Nehru built the industrial India, the
modern India. He has created educa-
tional institutions. He has made equ-
cation free to almost everybody. But
when a personis educated, when he
comes out, it would be very difficalt to

provide him with a job and to give him

some vocation. Nowhere in the world
the unemployment problem had been
solved fully. We might have commited
mistakes. You have also started co-
mmitting blunders even  within this
short period. Iam not saying that you
are not competent to administer  this
country. But you have also co...mitted
blunders. We have been in  power for
so many years. Naturally, we  might
have committed more mistakes. But
there is nothing wrong with the aim,
the objective and the goal which the
Congress has. None of you were cour-
ageous enough to say that the land re-
form measures were bad. You are really
getting into such a corner that you
will not be able to get out of it.
Though it is too late, even now you should
at least pronounce your policies, tell us
what is your aim—whether it is going to

be a joint sector, whether it is going to
be only the private sector. About public
sector, of course, you have already said
that you will have to discard some of the
things and try to encourage the private
sector. It is very clear. But what is
your aim and objective about Jand re-
form ? What areyou going todo about
all these things ? You dem‘t have any
programme. So, all that we from this side
request youis tosee that you d» not
i your haste, try to disturb the things
which have taken nearly 30 years for the
previous Government and the people to
build. It will be impossible for the people
of this country to forget you if you do
that. Therefore, my hiumble request is
that the Government should at least be in

3 P.M.
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a position now to tell the people what are
the things they are going to retain, what
are the things they are going to
accept and what are the thing they are
going to discard. Unless this is explained
to the people, I don‘t think you will be
able to make any mark. .

. - u -1
PR P 37 2

You have said about the price rise in
the foodgrains. There also, you don‘t
talk about agricultural labour, The
previous Agriculture Minister, when he
was asked about land reforms etc. said
that the Chief Ministers of the States
were not cooperating and therefore the
Central Government was not in a  positipn
to implement them. Now the Go-
vernment is in your hands and you are
really keen to help this lot of people.
So please bring forward something
which will really help agricultural labour
alongwith the increase in price. Our party
has already said that wherever you adopt
such measures as are going to be helpful,
it will be able to cooperate with you.
Any one of you cannot dispute or disre-
gard or doubt the sincerity with which
this assurance was given to you. Qur
party is definitely going to come back.
But you are notin a position even till to-
day to settle even one issue, because it is
very clear that none of your Ministers is in
agreement with the ttings which the other
Ministers want to bring and announce
in the House. It would have been bet~
ter if the President, address were to say
that it would take some time for all the
groups to sink their differences, forget
their political ideologies and to come
together and only after that, the Go-
vernment would come out with a progra~
mme to this country. That would have
been a more sensible, more honest
statement to Parliament and the country.
Unfortunately, that has not been done,
That is our cry and I am sure ibis Govern-
ment will understand the mood of the
people and very soon the people will alsor
understand what is the type of people
who have been elected to Parliament
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‘Fhe time is not too far away when they
will also give their verdict. Thank you
very much.

SHRI V. V. SWAMINATHAN
{Tamil Nadu) : Mr. Deputy Chairman,
I must thank the acting President for
his Address which is short and crisp.
It is also sharp in bringing out the
broad outlines of the programme and po-
licies of the Janata Party, proposed to be
implemented. I welcome at the outset
the time-bound programme, mentioned in
the Presidential Address, for the aboli-
tion of poverty within ten years and for
creating new employment-oriented
agro-industries and small and cottage in-
dustries. I expect that the new Ministry
will come up with a proposal for anzn-
ployment-guarantee scheme under which
an uaeducated, unemployed man or wo-.
man must be paid at least Rs. roo[- P. M-
and an ejucated, unemployed person must
be paid at least Rs. 150/- P. M. Only by
such measures can we bring about im-

provement and wipe out povery.

There is also reference to supply of
drinking water. Top-most priority must
be given to drinking water  because,
even after nearly thirty years of in-
dependence, about one and half lakhs of

villages are without drinking water. In’

many villages the people are able to get
only brackish water, Therefore, top
most priority must be given to the prob-
jem of drinking water. We should not
hesitate. to import foreign know-how
for creating drinking water in villages near
the sea-shore because the know-how for
desalinising sea water is available only in
the foreign countries. We are spending
Rs. 2,500 crores on Defence. The Janta
Government must entrust the work of
finding  drinking water in the village
to the army men. We are spending at the
rate of Rs. 50/- per citizen on the army
and so there is nothing wrong in entrusting
this work to the army men.
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Sir, thereis referenceto the emergence
of a two-party system. Certainly, for-
mation of atalternative Govrnment by
the Janata Party is a healthy sign and
it would strengthen democracy. Even
tihe Congress Tamil Weekly,) Ananda
Vikatan has welcomed this feature by
editorial.

Our party, the All-India Anna DMK
also welcoms the formation of an alterna-
tive party at the national level which-
would serve as a safety valve to bring about
a bloodless revolution. That is why our
party leaders met the Prime Ministet
Mr. Morarji Desai, Defence  Minister
Jagjivan Ram and other leaders on the
1st of April. I never thought that such a
courtesy call and meetings would be so
much misuaderstood by our colleague
of the DMK Party, Mr. Kamalanathan aad
make him nervous. Mr. M. G. Rama-
chandran never came to Delhi to en-
chant anybody. If anybody is one-
moured of him and his party, it is not our
fault but our fortune. Why should Mr.
Kamalanathan, eavy us ?

Mr. Kamalannathan quoted certain
portions of the speeches of our party lea-
der. Thisisout of season and has mno
bearing on the Presidential Address.
P.rhaps the crashing defeat of the DMK
party is fresh in his memory and he is
afraid that the Janata Party would not
have any alliance anymore with them in
the ensuing Assembly elections. The

DMK Party misled the Janata Party that it

isall in allin Tamil Nadu and that the
people of Tamil Nadu would prove that
the Sarkaria Commission is a politically
motivated one. But the voters proved that
the people are not behind the DMK Party.
The DMK Party was censured by the
people.

In the North, people voted for Mr.
George Fernandes in large numbers even
while he was in jail and the Baroda dyna-
mite case against him was withdrawn before
he was sworn in as a Minister. Thisisa
people’s verdict. So, when the court of
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the Chief Metropolitan Magistrate was
moved to drop the case, it readily con-
sented to it, But this was unfortunately
not possible for the DMK leader.
They anticipated it but they were th-
oroughly disappointed. Of all the con-
testing DMK candidates in the election
only one was returned.

’ [The Vice-Chairman (Shri Ranbir
Singh) in the Chair] So, itis for the
top leaders of the Janata Party at Delhi
to assess and review the alliance it had with
the DMK as rather bad company in its
own interest and in the national interest.
We never wanted to shine on borrowed
wings. ’ A

Sir, in this connection I want to
bring to the notice of the Government
a contemptuous  statement made by a
prestigious citizen of Madras. He says :
“We find serious charges are levelled
against a person. He is hauled before a
court of law. Suddealy we find the
Government asking for the withdrawal of
the case. The Public Prosecutor, pa-
rrot-like, repeats it and the court ac-
cedes to the request”. Further he says :
“ If A was in power B was criminal. If
B was in power, A became a criminal”.
This prestigious person is none other
than the acting Chief Justice of the Mad-
ras High Court. He made this contemp-
tuous speech on the 27th March.
The Baroda dynamite case was with-
drawn on the 26th March. Sir, he had
forgotten that he was a judge and talked like
a politician in a most irresponsible’ way.
I would request that he must be shunted
back to his original place and the Judge
superseded must be allowed to occupy his
post before the summer vacations begin
in the interest of the restoration of law.

There is a reference to the restoration
of freedom of speech, rule of law, free
and fearless press. The Indian people
have proved that they have got unquen-
chable thirst for freedom of expression and

it ca nnot be quelled by MISA,DIR or
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We are glad that you are piloting Bills
to ensure freedom of press. But, Sir,
I'want you to assure freedom of expression
in «ine films also. No doibt, in the
President’s Address mention has been
made that the Films Division would func-
tion in a fair manner. You know, Sir,
my revered leader M. G. Ramachand-
ran is not only the founder and the Ge-
neral Secretary of the All-India ADMK
Party but he is also a cine artist of immortal
fame in Tamil Nadu. He is a producer,
actor, director and writer. With a view
to arresting his popularity, the erstwhile
DMK Government enhanced the en-
tertainment tax to the highest possible
rate. If a review is made, you will find
that the highest rate of entertainment tax
is in Tamil Nadu. Further, he is well
known for his fighting scenes with sword
or fist and fence with sword or stick. But
the fighting scenes were censored and
there was discrimination of censorship
as far as Tamil Nadu is concerned. In
many Hindi films gruesome murders, not
one but three, were allowad to be de-
picted. Even some films were lidted
to be banned, but they were freely al~
lowed to be exhibited. Strict censor
rules were applied only to Tamil Nadu,
and that too especially in films in which
M. G.R. acted. Such discriminatory and
politically-motivated censor should be
done away with. You must assure us a
fair, free and liberal censorship.

Some honourable Members from the
Congress side pointed out the past per-
formance of the previous Government.
Yes, Sir, there was a comfortable posi-
tion with regard to the foreign exchange
reserves to the extent of Rs. 2,500 crores.
highest in the record of history. But the
economic condition of the common man
was not felt comfortable. No doubt, we
need not go to any foreign country with
a begging bowl, but millions of our men
and women were no better than beggars.
You may say that you have contained
inflation. Compliments were paid even
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by the World Bank, But, Sir, the
purchasing power of the people dried up.
You may add that the rupee has become
a respectable currency in the international
market. But it is not available to many.
It is beyond the reach of the poor. We
have food reserves worth more than Rs.
2000 crores of rupees, an unprecedented
record. But nearly two-thirds of our
population are below the poverty line.
Banks were nationlised, but the real bene-
ficiaries are not the poor and the weaker
sections of society but the big monopoly
houses. These faciors are embarrassing and
enigmatic. You have to find an immedia-
te solution for them.

Many persons complained that the
fall of the previous Government has been
due to excesses in family planning and
wansfer of power to extra-constitutional
persons by the ex-PM to her second son.
But besides and above all these factors is
the high rise of prices of essential commo-
dities during the past ecighteen months
which is responsible for this. Sir, the
prices of essential commodities, includ-
ing edible oils, are rising day by day.
I am afraid the wholesale price index might
cross the 200 mark. The retail prices in-
creased by 15 to 25 per cent. Unless
effective measures are taken by the pre-
sent Government, the situ.lion will be
very serious. It is easyto win elections
but it is difficult to sustain it on mere
expectations. So steps must be taken to
see that the essential commodities are sold
at lower, reasonable prices.

I am glad that the Prime Minister
promised that the South would not be
neglected. Ifitisto beso, I would re-
quest him to sanction Rs. 70 crores. for
three gas turbines each to produce 70
million watts to produce electricity to

avoid enhanced cut because power is
necessary for  proving agriculture
and for the establishment of agro-

based industries. Talso welcome another
Conference made in the Presjdentjal
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address that small farmers have been

denijed reasonable and fair price for their
products. It is true that they have been
fighting for the past two or three years
that there must be reasonable and re-
munerative price for paddy. We read
in the papers that on or before the 11th
of this month the Government is going to
announce the price of Kharif products, I
request the Government to announce at
least a, 10 rupees rise per bag for paddy
and more reasonable price for cane in Tamil
Nadu and Andhra Pradesh because as is it
the price fixed for cane in Andhra Pradesh,
Tamil Nadu and Karnataka is much lower
than the price fixed in Northern States.

THE VICE CHAIRMAN (SHRI RAN-
BIR SINGH : Please tryto wind up.

SHRI V. V. SWAMINATHAN :
I am winding up. Thank you, Sir.
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“We are in a happier position
today in regard to our foreign ex-
change reserves than we were some
time ago, but the fact remains
that we cannot rest on our laurels;
not only do we have to keep it up

but we have also to continue to im-
prove our financial resourceg ete.”
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“Whether all suspects, who are
now out of jail, are back at their
old game or are lying low may be
debatable. But there can be no
doubt that their release has made
others bolder. Smuggled radios,
cigarettes, perfumes and whole
range of consumer goods are again
being sold openly on the pavements
in Bombay, Delhi, Calcutta and
elsewhere. The price of Scotch whi-
sky in the black market has fallen
and the price of gold has somewhat
eased in anticipation of illicit con-
signments from overseas. Apart
from such staples as textiles,
cameras and watches, the police
have of late seized from the smug-
glers ceiling fans made in China,
battery-operated tube lights of
Japanese  manufacture, woollen
blankets woven in Spain and bras-
sieres from Hong Kong.”

Sir, this the condition.
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“But so far as the Janata Party
was concerned, it was in the jail
itself that the Congress Govern-
ment provided the opposition lea-
ders the opportunity to come toge-
ther. The Janata Party, like XLord
Krishna, has taken its birth in the
jail itself.”

ol 52 (ol
&S B iy die § A4S oyane—E  j90S

vse G =y

PP M LS (] ey
b Sl e 3l S 2
Joil yiai 48 (] 2 lep S5 ylaud
o o U WS
Sel £ S ppRenaie &y
oo K QUE 153 S ol e
JE e ymIf gl kel ¥ 20
By & 45 K& Lo Yoy g3 UpSe oS
of U9 85 Lt U8y F Oaree
oo Jsey datyy o Syb Hlal .

aos Jeey &pgy =

unlatye

[7 APRIL 1977] on Address by the

: 110
acting President

W9 - L Sl e ekl L3
Ut Wil - K e alas | pae
ueiia  Gpleyly T30 Ine
_ ;' DR pFA 93 ¥y saed
€ wl—ale gaapsa ol
& by aun sl b S T
= Jo ape deaS Gl I8
—alo  gaeae iy 4 e
e Y ply yutdem IS 2 Lo
R I A I -
~Eomle et o 0y vy 6

QAT =t T fag : Iaar
Firatamrs qofad 8, w97 F% & 1

el 0 pale eg demmie | gyd

el 20 2 Kae Ul ol
5 12 Ot 2l ! US eoyy 5
Ot b el S« WIS
Wl L@l Uy S S
335 By sl s - eb
& U g o e
Té-‘ Lan | yue §ao9ankel ghevyy tane
S ity e She (] 5 pea
han  yhe b3S Ryt 0By 9S Wb
-l S Ole bl 48 W
& 7 By £gS alo yRude p9p IS

Sl e sde el g e Lage
) " G AR SIETUR PR LY
st @elo Ud NS - e S
RS JE TS Yo R S Rt G Y
= ¥ 4 ymane o b

e 605 ) e s



IIX Motion of thanks

[pe Lpolye Somie 58]
Waly U g3 g2 563 gy
oyl S ale miladey &5 (g
P2 gl Seh s ade | y4e
ot GhRe S Rpdile &S Iy
T R N R P TR - S ¥
LS Slate § Hum o1l S 343l
LS Glate S gl gyl pa] & LS
ustS wgyd (S S o8 ) Lt
S ¥y g6
SRNP-\FRCIC A - BT I QN R S

@y M S

aRangd s #' ra JS - iyl -

il S syl go gyl S e
& t0gye & 16 LS e gl £
S o oSl S 55ile e
el oS @y 5ol yl 8
U#’L-’ ._;S c?’b (T'b Mg Sy
oS g Pl S ahkle &S Lo audo
SigyS Olail g 5 f s
Yowpd (ae g € (Gl Ll e
- kJ,UA ’.‘B}e &lo.* L.Sg’ 4 L"" A

“The Janata Party is pledged to
Ppreserving the secular and richly
diverse character of our State. It
will accord the highest respect to
the rights and legitimate needs of
the minorities. It believes that all
citizens are equal and should be
treated as equals and that they
should have full freedom against
discrimination of any kind. There
are numerous complaints about dis-
crimination against minorities in
industry, trade and commerce and
in the matter of employment. The
Janata Party pledges itself to pre-

[RAJYA SABHA]
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vent any discrimination against the
minorities, religious, cultural or
linguistic or against any citizen or
group of citizens in the country.
“The Party will establish a Civil
Rights Commission, an independent
and autonmous body, to see that the
minorities and the Scheduled Castes
and the Scheduled Tribes and other
backward classes do not suffer from
backward classes do not suffer from
equality. . Lo
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“...Necessary administrative
measures would be taken to ensure
for minorities not only their protec-
tion, but their rights as well. Urdu
will be given its rightful place. We
pledge to spread the sense of equa-
lity and fraternity among all com-
munities. Special regard has to be
paid to the difficulties, both econo-
mic and social, faced by the Sche-
duled Castes and the Scheduled Tri-
bes, and the Untouchability Act
should be effectively implemented
to drive out the curse of untouch-
ability from society. ., .”
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THE VICE-CHAIEMAN (SHRI
RANBIR SINGH): Order, order,
please.... (Interruptions).... Order,
please. The Member is not yielding.
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“The Janata Government will set
up a Minorities Commission for pro-
bing into the grievances of the mi=
norities and the recommendations
will be mandatory on the Govern-
ment.”

‘Where islthis found in the Address?
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“ We arein a happier position today
in regard to our foreign exchange re-
serves than we were some time ago,
but the fact remains that we cannot
rest on our laurels; notonly do we
have to keep it up but we have also to

continue to improve our financial re-
sources etc. etc.”. -
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«Whether all suspects, who are now
out of jail, are back at their old game or
are lying low may be [debatable. But
there can be no doubt that their release
has made others bolder. Smuggled ra-
dios, cigarettes, perfumes and whole
range  of consumer goods are again
being sold openly on the pavements in
Bombay, Delhi, Calcutta and elsewhere.
The price of Scotch Whisky inthe black

market has fallen and the price of gold

has somewhat eased in anticipation of
J
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illicit consignments from overseas. Apart
from such staples as textiles, cameras
and watches, the police have of late
seized from the smugglers ceiling fans
made in China, battery operated tube
lights of  Japanese 'manufacture,
woolen blankets waven in  Spain and
brassieres from Hong Kong.”’
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“But so far as the Janata Party was
concerned, it was in the jail itself that
the Congress Government provided the
opposition leaders the opportunity to
come together. The Janata Party, like
Lord Krishna, has takenits birth in the
jail itself.” o
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“The Janata Party is pledged to preserv-
ing the secular and richly diverse character
of our State. It willaccord the highest
respect to the rights and legitimate
needs of the minoritis. Tt believes that
all citizens are equal and sh uld be
treated as equals and that they shculd have
full freedom against discrimination cof
any kind. There are numerous complaints
gbout  discriminaticn against minori-
ties in industry, trade and commerce and
in the matter of empolyment., The
Janata Party pledges itself to prevent any
discrimination agairst the minorities,
religic us, cultural or linguistic or against
the any citizen or grcup cf citizens in the
Ccuntry. The Party will establish a
Civil Rights Commission, anindepen-
dent and autoncmcus body, to see that
minorities and the Scheduled Castes and
the Scheculed Tribe and other
backward classes do not suffer frcm any
discriminaticn r any inequality. . ... i
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RANBIR SINGH) : Please sit down,
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........ Necessary administrative
measures would be taken to ensure for
minorities not only their protection, but
their rights as well. Urdu will be given
its rightful place. We pledge to spread
the sense of equality and fraternity among
all communities. Special regard has to
be paid to the difficulties, both econcmic
and social, faced by the Scteculed Castes
and the Scheduled Tribes, and the Un-
tcuchability Act should be effectively
implemented to drive cut the curse of
untcuchability from scciety..... .. ”
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Tne Member is not yielding.
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“The Janata Government will st ap
a Minorities Commission for probing
into the g-ievances of theminorities and
th: recommendatins will b2 mandatory
on the government.”

Where is this fouad in the Address?
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WY gEWd ¥ ST & S oadhdr g 7
o Afee & we Fh|, do o
Ao FT &lo fro THo FT, FFTEAT g
T AT AT GTET FT 50 qLg SOIEy
fooat ST @ @y e & fog ween
g 1wl frame, TR, 78 W=
WER T g g T feae sareT
TG T ST MY | W AT &
R A8 T F Al W RAgE] B
AR aT A0 @I & | % d9ed §
I 9TS T AT § AR zwiag wfer
A iR gl A fam Qe
#1 ST & | T Ig 39 FT Igd Ao
T 5 Sy wfEeE § ;Ao Tho THo
qx g1l gE & AT w18 1§ ag
T HLAT ARAT § FF o0 W AW A
gre Jodl @Y at a8 frear 9 o
g arer g g | gafee 3 I
2 & woelt ggst & fog wEer B
ag F RIfErw Ag F AT ARG
s 7y qrEf gama § A Al SR ag
ST #T wifere FY i 59 48 gEeHEi

|
|
|
|
|
i
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& FrafeaT aTT A &1 F oy oA

& B AT 3w A A e Al
I AHAY FATT F FIOT T FE 0+

= W § &y wfkore, frarey, frF
WL @R § STH faaet wdle &
X W@ | 7 ay A frar sl Ay
T ATS BATE FEA AT AW HT  FAC
g ET AT | qU3d AUCET ATgd—
¥ fema < fawr &, oo @=ars &
T, | HIAT Angar § F6 AT gaeq
FT R F oo A ¥ g8 @ b
aH e R § fF owT WM el 0%
MR FGT T 3199 s 77 ey & g
axa f@ar & 9k g9 e @e o
@Y &7 AT faar & say faa & sasr
TFEARE ) -0 5 -

SHRI SRIMAN PRAFULLA
GOSWAMI (Assam) : Mr. Vice-Chair—
man, Sir, after 30 years of rule by the
Congress we are out of it. A new party
has come. I have no grudge. Rather T
am very happy that I have been able to sit
in the Opposition during my life-time, It
is not by their grace that the Congress has
ruled for thirty years. The sin: damo-
cracy prevailed. We were voted and we
were ruling. And now we are out-voted.
Therefore, we are in the Opposition.

I do not quarrel over the manifesto or
anything. We will work. And as the
Leader of our Party in the Lok Sabha,
Mr. Chavan, has said, we are for constuc-
tive co-operation. But that co-opera~
tion does not maan that they will get our
vote for whatever they bring forward. It
does not mean that. When they
are goiny to implement some good
programmes to remJve poJerty, for
the provision of drinking water, for distri-
bution of land, for fightinz inflation, then
they will get our support. We are not just
for criticism.

b
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Sir, so far as the President’s Address
is concerned, I agree with every word of
my esteemed friend, my senior friend,
Mr. Triloki Singh. Sir, the President‘s
Address is supposed to be an indication
of the policies to be pursued by the Govern-
ment. But here a deviation is made.
If they were short of time, then they should
have postponed the President’s Address.
But the party which has formed the Gov-
ernment has been thinking about it for
a long time. Only abuse of emergency
has been mentioned. I take pride that
we have admitted our mistakes and our
excesses. We have been defeated because
we committed excesses in family planning.
Our former Prime Minister, Shrimati
Indira Gandhi, revoked the internal
emergency. Don‘t you give credit to her?
She resigned and she removed the internal
emergency. You have removed the exter-
nal emergency. If she had removed the
external emergency, probably you would
have blamed her saying that the country
has been left open for attack. What is
Janata Party ? The same Congressmen
are leading the party. Shri Morarji Desai
Shri Jagjivan Ram and Shri Bahuguna
are in the Treasury Benches. I am in
opposition by nature. Even when my
party was the ruling party, I spoke the
truth. I used to be a ruthless critic of
Shri Morarji Desai when he was the Fi-
nance Minister. My speeches are on re-~
cord. T am not a blind foilower of any-
body. I don‘t demonstratethat I am a
Gandhian. Gandhism is not wearing
Khadi and spinning. Gandhism is the
philosophy of non-violence, love for the
poor and respect for the truth. Gandhiji
could be the first president. The man who

led the country to freedom did not

become the President. He made
Jawaharlal Nehru as the Prime Minister
and opened a new chapter. In other
countries, people like Lenin and Hitler
who led the revolution, became the Presi-
dents. Gandhiji is not only murdered,
Gandhijt is de~d. When necessity arises,
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the hypocrites take the name of Gandhi and
cheat the people. In this country, there
are hypocrites everywhere. There are saints
also. There are sprititual gurus in India.
But their number is few. This Parliament
is nothing but a jugglery of words. I won’t
quarrel if something for minorities was
not mentioned. It is the performance which
matters. We also failed in performance.
For 30 years we could not give drinking
water. Why do you promise to remove
poverty in ten years ? This is unfair.
You ask for & years or 6 years. You want
another term. This is unfair. Then what
is this extra-constitutional centre of power ?
I say that the post of President is unnece-
ssary. The President is the spokesman of
the Government. He reads written speeches.
What is this paraphernalia of the Rashtra-
pati Bhavan ? Why is there this pomp and
show ? Can you remove this thing, Mr.
Moratji Desai ? I am not saying this only
today. I spoke the same thing from the
Treasury Benches. My speeches are there.
You can go through my speeches, Well,
austerity must be there. When Mr. Morarji
Desai was my Finance Minister and I was
his camp follower, I said this. I know that
Mr. Morarji Desai is a man of austerity.
But personal austerity is not sufficient,
Austerity meangs the austerity in the country.
There are many people who live with auste-
rity.

Many people take vegetarian food and
goat milk. That does not mean they are
non-violent. They should be non-violent
in thought. Take this simple living. Many
people lead simple lives because they are
the most misers. That does not mean they
make simple living. Now, you will have
big houses, luxurious life. But you demown
strate your simple living. We will be
very happy. You demonstrate what we failed.
But the sarne bureaucracy goes on expand-
ing. It is old wine in a new bottle--same
Mr. Morarji Bhai, same Mr. Bahuguna.
And T would have been happy if Mr.
Rajnarain had become the Prime Minister.
My colleagues, Mr. Chandra Shekhar and
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Mr. Mohan Dharia are there. Today,
poor fellow Mr. Mohan Dharia, has be-
come a Minister, and he was saying about
Lord Krishna. Where do you find Krishna ?
Are you becoming Krishna ? Krishna was
a charioteer of Arjuna. It was Krishna who
installed them in power. But Yaduvamsa
became mad with power. They gnarreliei
among themselves. They insulted Krishna.
Ultimately they were destroyed. I would
have been happy if Mr. Chandra Shekhar
or Mr. Mohan Dharia had been made the
Prime Minister. That is the revolution.
But I find the same Government, only
change of persons. Therefore, Sir, I am
in the centre. While Mr. Morarji Desai
was in the Congress, my seat was here.
In the opposition also, my seat is here.
My position is very good, Sir, Many
people asked me, “Why don’t you resign
and come to us ? What for ? Where
will I go? I will be here only. If I go
to the Janata Party, I will find the same
position, in the centre. It is better to be
an independent. I am still a Congress-
man. But I donotfind any difference.

About corruption, Sir, it has become a
nuisance in India. Nobody worries about
corruption when they get power. Yester-
day, my friend, Mr. Kalyan Roy, raised
a specific question about corruption. Why
do you have those controversial people in
the Ministry, and why not Mr. Chandra
Shekhar, who fought the Birlas, who
fought Mr. Morarji Desai? Mr. Biju-
Patnaik, at one time, was my good friend.
When the Chinese Aggression took place,
he wanted to mobilize help. Afterwards,
you read about him. Still, he continues
to be my good friend. I have no fear. So,
you should practise all these Gandhain
principles.

|
Now, emergency is lifted. We have no
quarrel. You try any body who was an
offender, who had committed atrocities.
But do not try to divert attention to what
you call the extra-constitutional power.
Then, where were you ? Then the Parlia-
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ment was sitting. Somebody may commit
an economic offence or do something.
They may be tiied. Why is this extra-
constitutional power? I do not under-
stand such a thing. I was never asked
to follow the Prime Minister or any
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Minister blindly., I wused to speak
frankly. If some officers did something,
these  officers always caught hold

of some politicians. They misuse the
{ power and give a bad name. Don’t think
that within six months of the lifting of
emergency, atrocities will be stopped. So,
maintain discipline, Emergency has done
certain good things. The officers main-
tained punctuality, After the emergency
is lifted, I find the officers coming late.
There is no punctuality. After the lifting
of emergency , after the Janata Raj has
come, I have the experience to see that the
trains are running late, The trains are
not punctual, the buses are not punctual.
People in the telephone exhanange do
not respond,

Half an hour before I went, I called
at the Office, the telephone exchange,
but they were not responding. Hello, hello
but no answer. Previously they used to
respond and say so and so is speaking,
I did not telephone for any permit or
anything. It was just to inform the man that
I would be i1eaching. I have no connection

Ewith any officers. Therefore, I say that you
demonstrate by doing some good work.
But, If you want todivert the people’s
attention, that will not work. I say it is the
same pattern of the Congress, the same old
men, the same old people are living in this
country. They cannot change. They may
speak many good words because they are
masters of words. I do not lament for the
people. I am only sorry for them. Automati-
cally some of the old people will die within
ten years or twelve years. But the whole
country will be atfected and there will be
chaos and disorder. (Ttme Bell rings).

Mr. Vice-Chairman, Sir, let me say
that if any kind of revolution comes, blood-
shed comes, civil war comes, the first target
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will be those people, rich men. I have
nothing to lose. My children will take care of
themselves. I will not lose and, therefore,
I am not afraid of the revolution. But the
result would be that the country would lose
and the nation would lose. If once you terro-
rise or violent dictatorshipis established or
chaos comes, then the whole country will
go. (Time Bell rings.) One minute, Sir.

Sir, our leaders, after independence,
under the leadership of Mahatma Gandhi,
Pandit Jawaharlal Nehru, Sardar Patel and
Maulana Azad, laid the foundation of our
nation. This foundation has been strength-
ened by three Prime Ministers, namely,
Pandit Nehru, Shri Lal Bahadur Shastri.
and Shrimati Indira Gandhi. Donot deni-
grate their services. They have laid the foun-
dation, the basic foundation of the Congress
ideology, the nation‘s ideology an  *must
not be destroyed. Secularism, socialism,
unity and stability of the country have to
be maintained. I am not afraid of this
Government or that Government because
I am not an aspirant for ministership.
Whoever comes to power I will speak the
truth, like Shri Bhupesh Gupta. So, I am
not afraid. But thing is that please do not
destroy the nation (T7me Bell rings). Do not
destroy the nation for ministerial gaddi.

Then , Sir, I want to say one more thing.
please reduce the number of Parliament
sessions. Go to the field and work there.
Somebody once told me—I do not defame
Pariiament and I do not insult Parliament--
when I wanted to attend the Session of
Parliament: Why are you going to that talking
shop ? You should do some good work here.
We have offered constructive co-operation.
Therefore reduce the number of sessions and
demonstrate some spectacular good work.

Then, Sir, I come to the post of Presi-
dent and to the Rashtrapati Bhavan. Make
it simpler. Rashtrapati’s post is also not
necessary. Rashtrapati should not be there.
The Address can be read by the Lok Sabha
Speaker or the Prime Minister. You have
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copied America, you have copied Britain.
I do not support that. When I say all these
things. I am sorry because I do not use
Parliamentary language. I am not a lawyer.
(Time Bell rings). If this is the Address,
Rashtrapati’s post should not be there. It
can be read by Mr. Morarji Desai or any
body else. This is very luxurious. All these
things should be abolished. Try to do some-
thing revolutionary instead of abusing us.

J
st wrt fag (IR wRW)
pfusar weer, § $iftg duEd
ST T gemErs #7 S geqd Tegq
oo 7@y & SW T 999 F & A%
ger gar g | § ¥ o AT A Azl
F ATV TET & eATH & A AT fAAwTF
JAH FEATH WET FT AW qgT A &
AT | I FT AOT T FI AA 35 AT
UF FHAL ATS AT T97, 1 T A& &

a9 X Tead qANT ¥ oAy ey,
g qawa R ¥ odErr T,
gfr  gFaA &, AWUH 99,

FEX T 9T FREY T g &)
AR T W F WA S A, A,
gy TN ¥ 4 AT e J@,
F @A T4 TAT AT,

&% #g 3 6 3w qamr /&Y u

IJUHATEAY WEIST, TAAT & AR,
g% TG TAEr oOf  wrsArEs &
AR A1 T FEF OF I ST F SIEAT
AT § | FE A ST AT @ I
U fom O fF &oem A wfse &
FEL AAS T3A gC AR HT AT AT
w7 I A IT AT AT |9
ff AIAFHTET H AAART A W
AT 9 W WA A fF oag dady
AT & Jg7 ATRAT  AGT  FAAT
Ty &.7 A R qar gar 0 AF fRC
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TR 7 39 fgeg wwlaq avs w1 wh
FT =TT @t ferg Al W AIX #W |
H FHATT ITHI TIATT AT T AT Y
SR [T qa 8 % %gr gl
§ gRAqT AL IFI FET v 5 ag
FTE ST % Wr & 1§ gEsar
fF R IE Far g F ag g
T SUTEST § a1 B 39 FT ATEATIRIS
g 99 w40 | AW I@ WY
qIEATTErST &1 ATR o #T WEO 7
T AR 7 Fgar G wszafq  wror
Agamas sl g AT dw & ?
g1 g8 @3 *g1 B g qu e
™ &R #7 § 5 fag & av ofafa
1 f7% 7 &1 Surews wEied,
&Y a1 @ fa oz fog s ¥ FH
gegar 21 A8 T uftawmaw 7 B
J@ & s afafegl #71 @ade ¥
wadr g 7 ar aww w3 o @ 8
AL IM AN FE M EIE | 87 F5
mHfem & T aFar a1 1 3
H a1 F99 §Fd W & AW T AT AT
g § famr sar =nfEg

#§ zadr &1 9% qE FAT
TMgaT 91 FMF AT Aqr fawndy
g q g 3 A7 % mEr w7 4%
T wAT Afgy | AfET dRos9 &
arg AT J@r fF 9uR ¥ S wrew gg Ay
# swsiEy e fag s dt o 59 ana
F1 9% frar o Ai) qasEy & Far
T FET gY@ AT A fa® fmar
T

SHRI SRIMAN PRAFULLA GOS-

WAMI : No, I have not said it. I said it
was a mistake. |

SHRI JAGBIR SINGH :
meaning you , please.

I am not

Y GA A | AV T /T Ao
1 f5% fFar o A 9% 7g fear
@t fF ASdr & WER g9 &1 "I
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o aifgd 1§ agg gwd ¥

ZATIET FT OF KA qAT & fay
qare g faa w0 95 g agd o\ 7
TE ¥ ) ZATIAT & 39 Iq F I qAIA
g1 AT & 9GS A, Tq T gA AR
T AW 1 AT F a4 garar 1t
faeza v gaesdr 7 anp g, A3
g # fqeRardr gt fag watr st ar
frel wik & fag, AfFa =g @A
FIT TATAA F WY | AL AR
FI5 HAT I HT ATAT J0@@ & AT F
33 # AAT F fay a7 g )

gqaaTeTd walaA, 39 I q
7g wifad wT faar g 5 qAar 7 5w
¥R a1z fgar 1 uF fag s @
¥ f& ag w13 Sfear Fr qewe s
FHAT &, TV & ATIA AT 39 H ARIZeAM |
§ 37 ¥ Fgar qigar g B A A9 g
W F ST AW A Fig 1 F qIT 3H
W A aw, X IW A oF THE A
T A TAE AT HY FAqT A A
FAT FT ZHAAT & AR F37 7 7oA
FATY qATEER AGY & | FAar  qrEf Wy
geait w31 & f& g saar qEf gard
AREFZAT FIAT AT qaar qdf w1 7
g gEl fgar & & aar widf
Ha IT A JaT w1 AfeT L.

SHRIMATI MARGARET ALVA :
(Karnataka) : The entire country has not
supported your party.

st wrarR g o AF aFAE 59
1T AT g BF oread RAAT qEAT A7
T W WY & 5A ad w1 F owiws
T AIRAT § F owal oW
Fga 2 fr a4 fag @3z faar
g, gIY A i wAT Wy
far ar wig w3w § A
o agf @ faaq faa 2, 3950 glgag
57.36 & | g 9T qqar  Jrét &y
33 98z Fz frar § 1 wF

4 P.M,
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[ ST fag]

IO "IE, TF F1 BDEFL FAT Bl
ey 3 7 ¥ saar qret & 33 Rde
gz faor | o 93w ¥ WO ER §,
agl @@ " F1 17. 95 ufqwa e
fosr § AT Ty 9 FAar et A
focr \ fagre & 22. 2 gw@e oot w0
#1 & =ngar BF g wiwgl A
qEwrF HL |

SHRI N.K. BHATT (Madhya Pra-

desh) : I have not said that.

st dto dto T : FW B AWEA
T AT i 9237 A AT AT AT
Sarg FJm !

st AT fag - ITgwTEay Agey,
ag & fag g & (F saan atdf &
qEF I GgAT TH AW F AT gAT ]
DI g et fear o staar @rdf &
5 a8 39 W &Y dar #: )

29 &Y FET £ AT TG TRAT WU
¥ 59 AW F AL T qGAT T ER
gy | g% WS JF FTM AW
& Fea FH Al I AT FHIC A
gFaq Fr | gafqq SEd Stqar &
TEATS T BT ARy W@ g | ugey
X 2q W F R @Al F A
FgAT AT AHR A1 § | IW AH
fadrdY qer d21 g1 @ gEfag &7 9
foar & foF oL TORSET & 3@ Iw A
TS BT g1 & A 93 TET & fFm am
¥ e g9 &1 q3 A99T g5 § |

IUAANEAA HRIET, Tg FF[ T
fr suwEr @ fefaem o, 3 3
gug qv gad @, fqartEy 1 ow
w7 gr@ foan, M FAET 9519 w7
fear \ & wray Fgar wGgar §
guTedEr ¥ ¥ wAT g A i, afew
ag gALSdr zafaq g g ag o
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AT @fae anrs wE 5 grewie
FT AT AT AT, UF HIGHT FY T
FAA F fqe ag Mg T A FA
g AT K ghm #1E W dEer ge
¥ gl 98 99 FA aF] g St fF
Tia 1< F @Y § | uw 99 @q
fam war

Tne rules of the game are being changed.

o, ag 3w ferdaxfoy 1 #R
ST TG 9T 39f9C a8 TR s |
A1 faerer Tag ot A% Far & W9
rEd OE #T 47 AV IS AqE F FY
9 | IR aamT 5 siq fF fag
gy | 3F g, S TH I qefHe
FY AFT § TF a9 IT9 HIT § FgAT
wgar § fo——fomsr ag @ s &,
9T A& SR T4l AGl FEI-—I
IO FAaAR FwIw s
g FAF FT R g3 & dr gy
gf ? v Fivw feRcfiw Y o
TAT 91 @ oY, O wEE g T
g & | afe g § gurd ¥
AT g, AT R TOF & IR qurE
g T

JUATEN  WEIRA, TZ  GfweT
woifr &7 987 9% a9 § a8l )
faaw Faw & a7 93 §, qF W AW
FrygaaT & & 97 a9 ¥ Amr fF
warafat g8 AR T FXF Saafaar
q AT AT T % AGF FEAT A0
afer & g wwar § 5 sareft
forq THFR A g5 | I &Y A
Fme ®1 Wit g5, TR aw ¥
g fRer #1997 fRar mr a sed
F 3 AFEw FoA Ry owr ) o9
¥ T ¥ AT oF Uho ;Lo HTo
gy ¥ foq 90_g@r 91 AR NHax
qTeT &1, T8 W g ar Ik A g |
37 @4 I TF E1 THo Ao o AT

|
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gWr 91 | THo HTSo Ao TF Y
W WE AW

¥ AMqwr OF IIAGRW AT FATgdl
g aweit 9 1 forad qf w@r oA |
q87 I TF <o THo THo & HiTA
FHIX a7 3951 TFeq & faxy g 7%
a1 ag wfqer Fare g faar ar 9giA
gaR AT AR A 9% faar (g
Fgr & ag Al AR G & T
FINT ag g AfAT FAR & @1 FT
AT G F5 1 A& 1 (Time Fellrings)
¥ fan t3r q@ F F AT T
EQ ! o

o Qo TALSET A TR 25
54, 1975 F1 98 fo7 gfogm & @<
sadftz § T T sfedse fear &
QT

ag T T fF ogwA @1 sESEr
Fag A AT A 1 3 &, AT A AR
g fear qr ama & & ) gfe iy
FT JAWT T FT AR qF AT A
qiF a9 WY F0I9 A IF I ¥ H
TFR T8I Far |

d gaRk & Fgr I T g
- I91ST g & I at ¥ A o
SR o Tsw ¥ w4 € 1 Sl
UF 1T 9gd qAF § 9% q=< Fgl
3; -

“The people have given a clear

. verdict in favour of individual freedom,
democracy and the rule of law and
against  executive arbitrariness, the
emergence of a rersonality cult and
extra-constitutional centres of power®,

Then, again, he says : “My Goy-
ernment pledges itself to fulfil in every
way the mandate given to it by the people.
In doing so, it will not take the
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people for granted or assume that they
know nothing and that the Government
alone knows all answers and solutions™.

TG AR, ¥ AT I RN
Ffr gart o 9 F3 g d famua)
¥ g =Ear § F ag ot 5@ am #
o @ {6 o Igie A 9 &0 ar
S g e Wi # g@ER F#;
SaT ¥ fFaT § S W ATE ag wA
ey & ) S 9mas swar aer 3 Y g
ST AT AT FT AT IF AQ § AT
fawarg & o1 1 Afgwed @O F
AT § 97 9 A1 QU FOT HR Fopedy
ara #1 &5 foeEa 9@ o e o

o § OF 9 AR FeFK § @
FLM | AT A & Fr oo e
T GAT AR @I & | fEgw #H
Fal & {3 Afiweel ¥ agr @ §
7 A F THFT T 7O Ao |
WY Fgr & 5 Wpafes gww &
o oS Rl w1 gaifey wiEw
AT 3T a1 39 W &7 e @
A Bl FJIOT HA q[AT G Y
wr fegmr &Y Sqar av
ar fram S¥ aatw g &
O TE | @A qE San, e ¥
793z, fFa ST 32 € T fRET @
TG qTT AGT & ATg AL F ST AT
gY 97 SR & F37 I I

¥ 39 Wl & qUT qETL 9 H
o7 arer faal ¥ a8 TrdAT FEAT JH
areny § 5 Stodr & Sieey 37 ¢ faoiy
T AR ST WgMfer gEw, ST 98
AR A Fg AW &, 7 | HWifE
Iq gRT A wEr 91 fF 105
T Wades aEw ag g # s
4 fog dlEmEa & gEE #T gEed
F@T g |
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SHRIMATI SAROJ] KHAPARDE
(Maharashtra) : Mr. Vice-Chairman, Sir,
I would like to give my best wishes and
congratulations to the party in power and
particularly to the Prime Minister who

happens to be an old Congressman of our
country.

Sir, I have been hearing wit' attention
the speeches made by the hon’ ble members
from the Government side on the Mo-
tion of Thanks to the Vice-President acting
as President for his Address. As regards
economic policies, the policy of decentra-
lisation of agro-rural industries, of doing
justice to the rural class, to the agricultural
class and giving them a better price for
their produce—all that is therein the Pre-
sident’s Address. The only thing that hurt
me in the Address was the little sense of
euphor:a that could be seen in the very
first page. There is an attempt to condemn

. generally the previous Government and to

say that the verdict of the people of this
country has gone against the proclamation
of Emergency and the 42nd Constitution
Amendment Act.

I beg to submit for your kind consi-
deration and that of the House whether this
analysis is really borne out by facts. It is
said th:t intheentire northernbelt there
has been an avalanche, aflood, an earthquake
of resentment, discontent, dissatisfaction
and anger of our people against the Congress
because of the excesses committed during
the emergency. No one can deny that. And
the Congress, as our leader, Shri Yash-
wantrao Chavan has said in the other House
the other day, has to learn a lesson. If we
do not, we will never be able to face the
people again So, I agree that there has to
be an introspection, a look within the heart
by the Congress organisation. But when
we try to analyse and say that this has
been a vote against the proclamation of
emergency under those circumstances--
to which I will come presently-- then we
must remember that the proclamation of
emergency was for the whole country and
not only for the north. If the people were
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against the emergency, then they would
have reacted in a similar manner through-
out the countty.

Remember the other wave, the 1971 wave
to which some of our friends were contri-
butors and were benefited. In that wave,
to the call of garibi hatao, on that promise,
on that assurnance and on that hope, the
entire country had reacted from Kanyaku-
mari to Kashmir, from Bombay to Bengal,
from Goa to Gauhati. The whole country
reacted in the same manner except Tamil
Nadu where the issue was a local and not
a national one. If one can say that the
reaction was that of the whole country,
it does not appear to be that the resentment
throughout the nation was against the
emergency.

Some people say that it is against the
42nd Constitution Amendment. If that
was so, the people would have reacted
against the Congress throughout the coun-
try. But that has not happened. I am not
going into the percentages.

What will be the conclusior ? Why has
not the country, in a unanimous manner,
reject the Congress ? The answer is
simple, The excesses committed in the
north angered the public so much that it
created a disgust in the minds of the people
there. That is why it ran through the whole
of north. Therefore, by analysing the situ-
ation unless we come to a correct diagnosis
of the disease throughout the country, we
will not be able to provide a proper remedy.
So I would plead with my friends on the
Government side to consider that the
resentment is not against the 42nd Consti-
tution Amendment itself, as our leader said
in the Lok Sabha.

Sir, many Members discussed the signi-
ficance of the election results and the pa-
ttern of voting.

We have conceded that we have lost the
elections and the mandate of the people
has been against the emergency. As the man-
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date had gone against the emergency, we
had withdrawn the emergency. I think
our country has said good-bye to the emer-
gency for good. But I think, at the
same time, the significance of the election
ha been that it rejected the emergency.
It did not accept the Janata Party at all.
Ifeel this is a matter of interpretation.
I am told the Janata Party has yet to come
into existence in the month of May,
some time in the first week, avery revolu-
tionary work. Iam q .ite sure the members
of the CPI (M) would take great pride in
that. Of course, 1 do not know the feelings
of the Swatantra Party. According to my
informaton, this is a rejection of the
rigours of the emergency. We, the Congress-
men, have accepted it. Also we have taken
a lesson that the delegation of powers
without adequate checks and balances
either to the Executive or to the bureau-
cracy can be misused and abused. This is
certainly a lesson one needs to keep in mund,
I feel that this would guide the political life
of India in days to come.

The President’s Address referred to
the verdict of the people and the need for
the consequential action. {We accept the
verdict of the people in all humility. We
shall function not only as a responsible
and constructive Opposition but also, I
hope, as an effective Opposition. We shall
also extend all our help in the implemen-
tation of the programmes to realise the
verdict of the people. We wish the new
Government well. The country’s requi-
rements do not change with a change in
Government. The need of the hour is a
strong and stable Government which can
bring about rapid social and economic
growth. We do not think it would lead to
de-stabilisation, and we shall naturally fee]
free within the rules of constitutional pro-
priety to draw the attention of the new
government to the lapses and shortco-
mings, when we find that the policies are
being initiated which, in our opinion, are
not conducive to the welfare of the people
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or for achieving the common objective
that wehave before ourselves, that is, of a
better life for millions of our countrymen.
Then we shall disagres with the policies
that the new Government may wish to
embark upon and may put before Parli-
ament and present alternative policies which
we consider  to be more vital for the
achievement of the common objective.

Mr, Vice-Chairman, Sir, I thank you for
giving me an opportunity to express my
feclings on the Motion of Thanks to the
Acting President.

Y edE N ("W _W)
IJTAATAE S, HU9 F 30 q§
gt wrad f1e T HiR smar aréf
AR AT O™ § gl
AT qiEf &1 W aF F15 qurfrw
afeaea & & WIfF a5 9 o
faform w2 & | AT & S fafasy
TRl ¥ FOA-HIS AT FNT-9AT &
T a1 & AT qER 67 9 Aoy
g &1 fa-ffa 7 fEreara wv
FaR I 99K fFar © §A§ Fr
7 dyRr <@ AR 39w qfg-Afa &
FH AT W R 1 WW q
Afg-afas s =T F oF & ey
FT gfquT a3 W § g afs fase
wigwr & ¥ fafww ge ooy
I #1 faerwr F3& S9ar qref
FET Y FE T TG & I I -
TR F T AR oY 39 TR FT 97
qEf #T I FAW FT AfdF TF
gRIT |

FEAEE TR FRT JUT -
qE ¥ IH T-TAT JonsT FY e |
TF HIT 9T FgAT 7T Jafowy g
freft 3w s F ey fag qaw
Iad wrtaea & fao Svasia sorrey
F1 g fate saws § ) faw
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g faQg 9 & @ FT ATEAAT
figw #X WserErd g1 Sl g o
qAdd FT ST { AT &I & |
RIS 4T 21 & a9IEg §I7 qX F9q
9 QF  qaq (et gar w7 oqiaer
foar wr & 1 FMa & iy 939
Y JAGE FT TGT F KT @ & W
3 A A HAT T AT GIT FH
fa @ga &1 § @FR F@E qAQT
qrEf FT TCHIL FT QW F JATAT FATT
F faq =T TIATCHF GEANT & FT
TearaT, AT Adr =T I|grr g,
fear &, a8 #1919 & S9aa F oS
qTEqT FT JdF §

e, 3w & fra 30 a9t & FiowT
JEATAA & FAAT qTEY FT TR F JAATT
T qar T AT 918 #OWT
wg@ AFEE WY | G 1969
qE IR qAE FEAG AT G
fafas ogf wx #19 fRAT & 1 F
"EIAT W F 9w wEE @
OF %7 & 0A%T AV FHAF T 1w
I W FR W difeF FE A
gir gEr Ay W & 1 feeg g
quq 3 I aXag ¥ w9 g § f §
qCATCHT § FTHAT FWQT § I+ Eqreeq
F, IaF AT A AN | AW
ITEWEAE SY, AT qrEl g faa
30 auf & FET AT T G THFR
¥ weEAT WY UE & IF T FAA DG I
& weaar &, afer SEF WRI A
3G QU 98 SAF  FIHIT TG HAT FY
At WHAT T AT 1 FAOIH F
qYIF  gEEAAT Gl ¥ FqEr
¢ fs swg T 30 agf
F15 Faaifas F19 T80 fFar o) 3w
F qafa § IEHT F1S AGQ@LA AR
a8 wr | T 30 auf A FEE A
Iqafeaal o) & a2 & fawe & 9w
T fireg & ATOH WEAH § AEATEG
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TR § AT FgAT 918ar § 5 S|
FY gy 951 Sqfsy ag § fF <o Smaa
F 30 q¥ W HAY A LA A9EA
AT, A9 AN[ET FAAT, SHT IS
gat 1gd &¥ & & o ggmr 9
qfEdd a8 Qo adF ¥ HR qgid
T TOF 8 g1 AT | R F99 T TN
# fawamg « fwar gar, w9 199 9
SdE § wOET [eAT 9 <@l g, ;T
FAG F AAdG F1 grAfaq Wi DHqa
FW F FE A fFar Sar a1 o 2w
W ¥ Y 7€ graq g 9 fa gArR
qeiEl W H I F I g @r g o

s, FIUF FT 9T HT TG
arEt Fr AR Y By 47 Afadt gag
FTATAT T TUSH FgT ST W1 Iy
gfez % ag a7 g@ar § 93 3 | afz qar
gXar av qw & o9 wAT 9ar ¥ Sigg
St &, 98 9 Sy § 7 =, wig
N aueE gArd Aifqdi A Fawal
Fr @l ¥ g afew S FEiEga
F THAT F1T TG A & | TS FTA F S
7 ¥q@ IO T Wl T A, afew @R
FUF G167 & AAT qF, Alaq-qgo §
zaq fwa g1 g 9 5 wagE wue
Har #wdt  gfew aidy aF aegfeafa
FT TGAAT HET G AAT AT | T S
Hferdt #t STl I SRM  IqAT T
F foram {5 feafa a9 & age g € ok
g GO FT WG I@AT 9T | JEAT
30 T & Frw wrad ¥ fawy 11 9%
WAYs Aud well st gfew i
T MEA-FA ST WAT L, IW A Ay
Fgudr sfa g @ 7R wgeaye srafiaar
gg & 3 feeft Y wg % forg & &t
fawr 81 @t § | gy, fwar, © wey,
T, fastet, FUST gX S| § gwgag
yifs g &1 3@ AR H § §@ WA
Teqd FIAT ARAT | FT ¥ qIX HF—
1947 ¥ w@daar 1 q1fq 9T ag §
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qrars w1 g Sanad 47 fafaaw &
a7, FE(F 1975-76 § I ATAT 114
fafaas 7 & wr | 36 wafa § #§
& seaaq Sirg &1 Qawa 326 fafqaq
THS ¥ q§ FX 422 fafewd  oFs
g T | 1950~51 H TEMEMT @)
FT G A 55 AL T 9N 1970-71
¥ 9g 9g #< 2. 5 fAfvaT Mg s e @
T |

gdY g1 § faear #1 fowr 9 F0
gafq g8 & | WEWT 51-52 H 14
gfgag of ST H g &FT 35
gfawa & ™ § 1 1950-51 §
23 fafqaT o egal H @@ G &1 %
ug g7 fafqam g1 25a0 @ 67 11
T F AT T 10 KA 455 A AT
I fA AT 10F T 8TTTE | WRT H
36 AT F1as 7 90 famafagma g
Far faqoq o qarfAt 9 S & 4§
AT ST @ATY | T8 HT AT Jo THo
To T Jo T THo HRo & A% &I
AT § |

T SFR § weeg 7Y oo 7 o)
FrEy wfa g€ 8 1 A & 28 Afw
gfg gae & fe &T 15 sfq gamx
WAL I | AT H 29 TGHFT 55 a9
g g T & | faei o9y &%
180 9fF X ¥ 92 FT 130 7 gIR
WAL S| M T 1959-60 § 42
gfd g ¥ fR FX a@q@ # 35 ufa
FRE TE

T TR AT F¥ fomr & o Fo
gafq g$ & | wmafafaw & g
1951 § 3 4,000 7 91 &Y 59 3
FT 1,50,000 F I T § | AT
F1 Iaqraa 3 fafqaw =7 & ag T 15
fafas ¢ ST TIE | TSI [T FHar
1950-51 & 0. 2 fafewT =7 & sgax
5g 20 fafmaza QT &) Tt
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QTT FT IATET 18,000 7T ¥ § F 2
fafeaT a7 g T § 1

fagq #t fawr § o gt v &
Fase gwfq g5 8 1 1951 § 3,700
Tl # farely 97 0 99 1,62,000 A
§ & | afvd a5, §& AW G979,
gieamom & q@aw gy il § fawer
g | TEXIaEd 1951H 2. 3 fafaam
fFeaTe a1 it 99 9% @ 20 fafsww
fopetrate 2 war & | faoret &7 Seqre
1961 % 6. 9 fafauw afga a1 s 5
#T 1973 ¥ 70 fafea afaew g o
g7 | fa9et FT STNHRT 1950 F 14
fpeare 9 ¥ 9 FXI 94 fFeianrz
g & T g |

THYU FY deqT  1950-51 F
36 EF HFTE 1973-74H 197@
17 G IF 99 T ) SAGIAT A7 Hear
1@ 68 AL A IF FT 16 1@ 37
TR & T )

1950-51 ¥ W ¥ a9 4 o€
fpariE Ty 93% of o fF 97 8
g fRarfiex avel § | gt F937 44
FUS TF ¥ 4§ FL 795 FUS  HEX
T A F | AL €T I ITEA
1948-49 3 8 W@ 60 AT A
& WHEET 1973-74 F 45 1@ &7 g
TIT | HIT A FIF FT ITTET 1948~
49 F 2 FUT 80 AT@ 3T T 98 FX
1973-74 § 8 FUT 12 AM A gY
™

T IsmAa wafa ¥ ST W
AW F AR gg AT U | IHAF qF
WY FHITHAAT | 1965-66 A 1972
§ gar 93T 4l 1973 ¥ S0ar
W F UF FAUT TLOIGET FT ZH A0
AT T | I FY AAT AT KT @E-
" wT =g W WY g WgH FET
93T | HE] 7 98 ITAfeqd| F1 TTCHETST
T30 fFar ST GFar |
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SHRI HAMID ALI SCHAMNAD
(Kerala) : Mr, Vice-Chairman, let me
at the outset point out that the recent
election that was held to the Lck Sabha
was really a turning point not only in the
histcry of our ccuntry, but in the histcry of
democratic prccessitself. The great voters
of cur country have made it pcssible what
everybody thcught was impossible. It
was till recently the impression in this
country that it was nct possible to bring
down the Congress Party frcm power and
nobody thought it possible for any cther
party to take their place. But our voters
have proved that what many thought im-
possible can be made p.ssible. And they
made it possible. The Congress Party
also realised that their responsibility was
not merely to rule the country always but
als> to sit in the opp -sition and contribute
constructively for the develc pment of this
country, Idefinitely  congratulate the
Congress Party to the extent they have
played their role as constructive opposition.

I welcome the speech of the President.

He had said therein that the most urgent
task bef.ore the new Government is to re-
move the remaining curbs cn the funda-
mental freedoms and civil liberties of the
people and to restore the rule of law and
the right of free expression tc the press.
Even the freedom of the Members of Parlia-
ment, which is the supreme legislative
bydy of the country, was restricted and
they could n>t speak what they wanted to.
Even today the speeches f the Members
of Parliament would not be published by
the press. That curb is still there. Fcr
whom are we speaking here? It is nct for
the benefit of fellow Members. Itis fir
the benefit of the people cutside. I am
quite sure the Government wiuld socn
bring forward legislaticn and see that the
restriction imposed cn the press to pub-
lish our speeches is removed.

I am quite happy that the new Govern-
ment has done away with compulscry
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family planning. Ccmpulsion and coercion
were the order f the day. Hereafter the
fam:ly plannirg prc gramme will be carried
cut only voluntanily. Previcusly ccmpul-
sicn was exercised ¢n all people in every
nock and corner of the ccuntry. I will cite
one example frcm my perscnal experience.

In Moradabad there is ore Dr, Shamin,
MB., BS., He was arrested under MISA
because he was against ccmpulscry famuly
planning. The authorities were willing to
release him on parcle cn ccnditicn that nct
only he would undergo sterilizaticn, but
his wife alsc shculd undergo the ¢peraticn.
He was given the parole ¢ n this conditicn
that he would undergo sterilizaticn Cpera-
tion and also that his wife wculd undergo
sterilizaticn ¢ peraticn and he was asked to
put it in writing. If this was the case
with regard to an educated man in the
country, youcan sery Well imagine the
gravity of the compulsion that they intro-
duce in the case of the illiterate and igon-
rant masses of this country.

Sir, ‘during the last thirty years’ the
mincrities of this country and the backward
classes did stand behind tte Ccngress and
the mincrities and the Muslims were told
that if the Congress was nct vcted to pc wer,
the Jana Sangh would come to power and
1f the Jana Sangh came to power, what would
be the position of the Muslim minorities
in the country 7 This was the propaganda
that was being carried ¢n throughout the
length and breadth of the country.  But
the last elections have proved that the bulk
cf the Muslim community in India, in
spite of the propaganda that was being
carried on by the Congress, did stand against
the Congress and that they have voted for
the Janata Party and for the other non-
Cengress parties in the whole of India except
in some parts of the South. By this I do
not mean that the Congress is no more a
force in the country, Congress is a force
in the country and there is no doubt about
it. The Congress Party should be ap
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alternative party and there is no dcubt
about that also. I do not say that the Con-
gress has been ¢ mpletely crushed. Itisa
party and it continues to be a party still
in the country.

Sir, the economic  policies and the other

prlicies of the Government are not quite
clear and it is because within the short
period that they had they could not ccme
out with clear-cut econcmic and cther
policies. With regard to the manifeste cf
the Janata Party and with regard to the
promise that has been given to the minority
communities that a permanent Commissic n
would be set up, Sir, it has been said by
some friends here that this party has fooled
the masses. I do not think so. Yeu
should give them time. We have given
the Congress 30 year’s time, But the
never, never thrught of appointing a mincri-
ties commission to go into the affairs and
grievances of the minorities. So, we shall
now give this government scme time. If
they feel, as some Member on the other
side has said, that they are fooling the pec ple,
I would say that the Congress has fooled
the people for years on end, We shall see
whether these people also are focling the
people or whether they are doing sc mething
constructive to bring the backward ccm-
munities and the Muslims to the level
of the other communities. After all, the
Muslims form part ¢f the naticn and bringin
such 2 backward community to the level of
the other communities is only deing ageed
service to the nation and nothing more than
that.

Sir, when we speak abcut civil rights
and the freedom of the Press and freedom
of the people and so on, we should not
think oftoo much of freedcm and I would
say that freedom should not be given to
the undesirable and rowdy elements and
to these people whn would disturb the tran-
quillity of the atmosphere in the country.
Definjtely there should be a check on that
kind of freedom and it is in the best interest
of the nation. Also, hoarders, blackmar-
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keteers and other unsocial and antisccial
elements should be dealt with severely and
there should not be any s ft corner for
these people. They would upset the eco-
nomic balance in the ccuntry and they should
be dealt with properly,. This Go-
vernment should sh"w to the world that
withhut the emergency and without the
MISA they could check the smugglers,
they could check the blackmarketeers and
they could check the hoarders and the
profiteers.

Now, as far as cur foreign policyis ¢ n-
cerned, Shri Vajpayee has said that we
would be friendly with the Arab countries
and we are very glad about it, He has
gone further and said that Israel should
vacate the occupied land and he has also
said very clearly that he wants to be frierdly
with Pakistan. I am very glad about it.
But one thing Sir, As far as our foicign
policy is concerned, we sheuld nct m 11gage

our foreign policy either to
Russia or to America, but we should have
our own independent fcrejgn policy so that
our natic n is pushed to the tepmast pesiticn
in the world, Thank you, Sir.

SHRIMATI MARGARET ALVA:
Mr. Vice-Chairman, Sir, I would like to
say that this Motion of Thanks I cannot
suppcrt. T do nct think any Address pre-
sentod to the Joint Houses of Parliament
has ever been as negative as this one which

has been presented thistime. .(Interruptions.)
After  all, the people voted the
Government for scmething positive, to do
something and not to undo all the time.
What we feared right frocm the election
campaign was proved in this first act, this
first public act, of the Government when
they presented to the nation a negative
policy. Should like to tell them that this
country expected frcm them a positive pro-
giamme, something that they were going
to do, and not what they were goingto
undo. I would say that at least now they
should realise that they are no longer an
Opposition but a Government. A govern-
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ment is there not to oppose, not to be nega-
tive and not to undo. A government is
there to do and to guide and to take a posi-
tive stand. And the sooner they realise it,
the better it would be for them and for the
country.

We have heard during the election
campaigns, as also inside and cutside the
House, big stories about extra-constitu-
tional authority being exercised. But f
would like to ask today: What is this
great extra-constitutional authority that is
operating from the Jaslok Hospital? Is he
a Member of Parliament? Is he the Pre-
sident of your party? What ijs he? He
announces that elections should be held. He
announces, in spite of laws on the Statute
B)ok, that smugglers should be for given
at his instance. It is to him that pecple g7 to
discuss what is happening in Jammu and
Kashmir. It is to him that people send
messages regarding the advice to the Go-
vernor to dissolve the Jammu and Kashmir
Assembly, without its being even placed
on the Table of Parliament. Is this nct
an extra-constitutional authority? We
have every day messages on the radio and
television from him. We see his pictures
on the T. V. every second day. Is this
not extra-constitutional authority that is
operating today, in spite of having an esta-
blished government and the Prime Minister
heading that Government? What is he?
You have one set of standards for yourself
and an other set of standards for others.

Then, I would speak about the recent
election. Much has been said about it,
Right, you have been voted to form the
government. But let me tell you bat the
people have not rejected the Congress
policies. They have not rejected the Con-
gress party uniformly in this country.
If they had rejected all that the Congress
Party-stcod for—our dedication to Sccia-
lism, our dedication to the Indian demo-
cratic system, our efforts in making the
country a country to be honoured inter-
nationally then they wculd have voted us

{7 APRIL 1977]

on Address by the 154
acting President

out everywhere. But some parts of the
country have returned us in a very large
majority, Is that a vcte against the Con-
gress 7 What has happened in the ncrth-
eastern regicn, even in these so-called
Hindi belts—although I do not like to
speak about languages in the north and the
south—millicns of votes have come to the
Congress. It is nct that we were rejected
completely. Yes, we faced defeat. But
then I would say that it is not a defeat for
the Congress policies. The party was
defeated in some States because of the
wrong implementation c¢f certain policies
at certain times. So, do not be cver-confi-
dent and keep on throwing stcnes at us,
Remember, those living in glass-houses
should net throw stones at others. Ycur
histories are known to us., We kncw what
you did and what you did not do when you
were cutside the Government. Today
you sit and you preach asifyou are the only
people with clean hands....(Interruptions)
..as if you are the only people with clean
hands in this country..(Interiuptions).

There are many mcre of us.

Then, there is a great, new argument
that since we have lost the electicn to Parlia-
ment in some States, the State Assemblies
should go because, you say, the people
have lost faith in us. But what about the
State Assemblies in the south where we
have come back in very large numbers?
What is this?

Whatisthisargument 7 What happened
in Jammu and Kashmir? We won..
all the seats with whatever the alliance was
during the elections. The Congress got
all the seats and the Janata Party did not
get a single scat there. Yet you dissolved
that Assembly in spite of the fact that the
people had reaffirmed their faith in us.
It is because it did not suit you. I ask ycu
what happened in Tripura. Do ycu have
all the seats there for the Janata Party?
You went there and turned the Ministry
upside down by bringing in the CPI(M)
even though they did not get a single
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in the Lok Sabha election. What is the
principle on which you are toppling govern-
ments? You even wanted to go to the
extent of amending the CHnstitution and
just that part ¢f the Constitution which
suited, you to bring back the term to five
years. Why? You wanted to turn the
Assemblies upside down before the Presi-
dential elections. You are talking of the
great wave. Mr. Madhu Limaye is in the
South and e 1s saying there, “Oh the
wave will sweep across the Vindhyas to the
South.” Let me tell you, friends, that it
was Mr. Nijalingappa’s one wise statement
in many many years which he made recently
that in the South 1t was a battle between
the ‘haves’ and the ‘Have-notes’ and the
Congress got the votes of the ¢have-nots’,
This is the unly wise statement he has made
in many years. Remember that the Janata
wave that you are talking about is not a
positive vote for you, It was only a nega-
tive vote for the Congress. It was an anti-
Congress vcte in some States in 2 moment
of anger and people are already beginning
to regret 1t seeing the way in which even
after a month you are unable to constitute
your entire Cabinet and you are unable to
present any policy. You are unable to
sit together and decide what your pro-
gramme js going to be. Are you worthy
of running a government for this entire
country? Then, I do want to raise a
point about ec nomic pclicy. Let me tell
you that as far as the economic policy is
concerned, you say that you had no time to
decide on something.

THE VICE-CHAIRMAN (SHRI
RANBIR SINGH) : You should address
the Chair.

SHRIMATI MARGARET ALVA:
I did not mean to ignore you.

SHRI BHUPESH GUPTA (West Ben-
gal) : May I know when ladies have been
prevented from Jooking at cthers?

[Mr, Deputy Chairman) in the
Chair}
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SHRIMATI MARGARET ALVA:
As far as the economic pelicy is ¢« ncerned,
Mr. Deputy Chairman, we were t« Id that
they had no time to form pelicies and yet
they did, in that Address, have time to say
that the farmers will get higher prices.
That was the only policy statement they had
time to announce. Why ? It was because
only the farmers’ lobby was there to receive
their immediate attention since they came
to f rm the Government, Then, I wculd
ask you a question. There was a statement
made outside the Hcuse. This has become
a normal practice. Statements are made
outside I e House. and statements are made
to the entire ccuntry through radic and
television withy ut first ccmirg te Parliament.
These are thirgs which prebably the new
Government has to learn and we do not
blame them f£Hrit. But I weuld like to ask
whether 1t is the policy of this Government
to reverse the trend of building of a
public sectcr and of moving towards greater
national contrclc f the means or preduction ?
The Prime Minister made a statement that
he believes in going back to the trusteeship
theory of Mahatma Gandhi. Who are the
trustees ¢f the public? The landlords,
the rich businessmen and the mill-wowners
¢f Gujarat according to what I have heard
from their statements. They are talking
abcut handing back the mills in Gujarat.
These are the sick mills which had been
clcsed down and which we have cpened
under the National Textile Ccorporation.
Are then moving towards the aims cf the
Swatantra Party. when as announced by
their Finance Minister Government is

to hand over the consumer industry to the
Private Sector ? It includes cloth and it
means production of cloth. They had

time to think of these policies, They
spoke about consumer geods being produced
in the private secter  alone, What
doesitmean? s cloth not consumer goods
or would you call it capital goods? Then
there is ancther question which I would
like to ask the Prime Minister since he is
here. Tt was on the nationalisation of
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banks that the Prime Minister had left the
Cabinetin 1969.

(Interruptions)

SHRI G. LAKSHMANAN : She is
yielding the floor to me. Do you believe
in trusteeship philosophy of Mahatma
Gandhi or not?

SHRIMATI MARGARET ALVA :

No, I don’t. I am not the Minister to
answer questions in the House.

[Shrimati Margoret Alva]

Mz, Deputy Chairman, Sir, I would
like to know, in keeping with the committed
policy for which our Prime Minister had
once fought, whether he would go back
to his stand and denationalise the banks.
and whether he would say that there shall
be no further nationalisation. He has the
authority to do it. He stood for that prin-
ciple. I would like to know whether the
Government intends to go back on that.
Would you give back the Privy purses the
abolition of which you objected to when
you were in the Opposition ? Today you are
in the Government. Are you going to restore
them and bring back as you had opposed
the bill at that time? Now, do it. The
power is in your hands. Why are you
undoing things? Keep doing also. Do
these things and show the people what
your policies are so that they may judge
you a little better,

Then, I read in the newspapers about
your moves to let these smugglers go.
Reprieve for them is being announced.
We have already read the editorials which
have come out about smuggled goods being
available all over the coast and all over
Bombay. Thanks to the Janata Party,
these smugglers have openly made a state-
ment—some of them in Bombay—that
they have undergone a change of heart
after you took over the Government. What
does it mean? Smugglers have under-
gone a change because the Janta Party has
come. What do we understand from these
statements ? They were in jails when we
were in Government, But they undergo
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a change of heart and they are going to
help you fight smuggling on the coast,
Why? Because the Janata Party has come
and they want to welcome you. What
does the nation make of the statements
like this ?  Is it that you are supporting them
or they are supporting you? This is the
question which I would like you to think
about.

The foreign exchange position has im-
proved tremendously in this country thanks
to the efforts of the Congress Governmenet
during the last 20 months. Even the
Prime Minister has admitted this. The
other day, perhaps, in an unthinking mo-
ment, somebody in the Government said
that the World Bank Reports are all bun-
kum. You may call them bunkum. But
you have to go back to the same World
Bank to get the aid that the Americans are
wanting to give you through the World
Bank. Let me tell you that the World
Bank has in its report spoken about the
tremendous economic recovery which India
has made over the last 20 months. I would
quote from the American press iteslf which
has always been hostile to the Congress
Government, and we know what their
stand was all these months. I would quote
an editorial which has been reprinted in
the Times of India?

“Under the previous Government
lots of coercicon, discipline and subordina-,
tion of selfish interests went into India’s
dramatic gains against inflation. The
public sector was prodded into greater
efficiency and the cumulative effect of ail
these efforts has encouraged the World
Bank officials to urge upon the Indians
to substantially expand their capital.
While Mrs. Gandhi’s emergency will go
down as a lapse of Indian credentials to
democracy, it must also be credited with
facilitating a transition from the chaos
which obtained in 1974.”

These are the editiorials in the American
Press which was absolutely anti-Indian
because of the Congress policies all these
years. And today they have welcomed
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your new Government. They are offering
you aid, they are wanting to come in a big
way to help the Janata Government. Let
me tell you friends that the policy of the
Congress Government and of India during
these last two or three years has been one
of equality., ‘We want no aid but trade’ is
the concept of the new economic order.
If you go back on this, go back to aid, accept
what these capitalist countries are going to?
give you, let me tell you that it will be a
retrograde step and let us not fall into the
trap of this free aid which comes from the
capitalist countries.  In the long run this
is a drain on the national resources of any
developing country,

Well, food production, you say, has in-
creased because of rains. I hope you will
have better rains when you are there so
that we will have enough food to eat. So,
I do not want to contradict you. You
cannot also deny that the economic growth
rate last year was 8¢5 per cent. Itis cer-
tainly a fact which has been accepted.

As far as the foreign policy is concerned,
it has been said that we are going into a
phase of genuine non-alignment as if there
was no non-alignment all these years.

This statement created sucha confusion
that the U.N. circle almost announced that
the Bureau Meeting in New Delhi was not
to come about because India had gone off
the non-aligned bloc ando ur representa-
tive at the United Nations had to make a
special statement explainning that it did not
mean a departure from our policy and that
India was still in the non-aligned move-
ment. And, as if to crown it all—I wish to
say this again—I think it was the greatest
insult to the non-aligned movement the
way the remarks were made by the Prime
Minister against the Chairman of the non-
aligned bloc, Mrs. Bandaranaike. As a
member of the non-aligned movement, we
owed a duty to respect the Chairman,
whether it was a man or a woman, irrespec-
tive of whatever personal sentiments one

r;xay have in this matter. i}
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Regarding the Treaty with the Soviet
Union, certain statements are being made
now and then to the effect that it will be
reviewed; we will keep our commitments
but we do not want it to come in our way.
Let me remind the Houe of the events of
1971. Which is the country which stood
by us when the American Seventh Fleet
was in our waters ? Did anyone of you stand
up to use your influence toget it out of the
Indian Ocean? Or, was it these friendly
socialist countriesled by the Soviet Union
that stood by us?

Then, was it the American capital that
came to help us build up our industrial
base when we needed money in the early
years of Indian independence? It was the
socialist countries, particularly the Soviet
Union, which helped this country to build
its basic heavy industries. Capital did not
come from the United States of the West.
It came from the Soviet Union and the
Socialist countries. Let us not forget
these early relationships and this great
foreign policy which we built under the
influence of Pandit Jawaharlal Nehru in the
early years of our freedom.

I am again speaking on the foreign
policy and I would like here to quote an
editiorial from the African Press. The
African Press and many of the African coun-
tries announced the defeat of the Congress
Party in black-bordered editorials in their
evening papers that very evening and one
of them, namely, the Mail from Zambia,
which is in original here, stated: ‘ While
we welcome the new Government, which is
now being put together, to give some sem-
balance of national unity, the new leaders
will do well to remember that the people of
India, more than at any time in the past,
need a leadership today which is committed
to the cause of the masses and to ending the
exploitation of man by man, And, to do
this, they will have to rise above their
religious differences and their hatred of
Mrs. Gandhi, which, in the past, had been
their only rallying point. This is the only
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way in which they can assure their people
that India without the Congress Party will
continue to enjoy the respect of the non-
aligned world community and be a power-
ful and good friend of the Third World.”
Even the African countries have vaiced
their reaction to what has happened in
recent times. X

Then, Sir, there is one more point which
I want to make before I conclude. What
is all this talk about inquiries, inquiries into
this and inquiries into that, commissions
into this and commissions into that?
Go ahead, but let me tell you that if you
are talking about inquiries and commissions
there are many files that we would like to
reopen also. We kn »w about these files and
1 have got before me here Debates of Par-
liament of the Rajya Sabha. Here is the
Debate which records the proceedings of
the Rajya Sabha in which Mr. Chandra
Shekhar, as a Member of this House, made
certain allegations about people—I do not
want to name those people here now—
about the involvement of certain people,
who are now in Government, with the
Birlas and their effort to hide the files, from
coming before Parliament in spite of these
demands. I was nota Member at that time,
but I would say that he has brought in
here the name of Mr. L.K. Jha, who is
today the Governor of Jammu and Kashmir,
and his involvement from those days with
some members of the Government in these
matters. This today solves the riddle
which arose last week about the unbeliev-
able attitude of Mr. L.K. Jha in dissolving
the Jammu & Kashmir Assembly, He has
been named in these Debates by no less a
person than Mr. Chandra Shekhar, a mem-
ber of your party. This is the debate dated
the sth March, 1969, in the Rajya Sabha.
And yet today you talk about inquiries
against us. And those were the days when
our Prime Minister was the Finance Minis-
ter.

And, then there is the speech here of
our Prime Minister today, during the

116 R.S.—6.
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debate on Mr. Jagjivan Ram’s tax returns
I have a reference here which says that a
Minister should maintain some standards
and that he had advised that Mr. Jagjivan

Ram should quit. At that time,
5 P.M. he should have quit. Then

hHow is he today a member
of your Government? And here
Mr. Morarji Desai said that this was the
duty of the Prime Minister to ask him to
quit. ‘'Today, he is the Prime Minister and
he now has him as a Cabinet Minister. I
do not know how your stand can change
from the opposition side to the Government
side and yet you speak of our having
double standarsds and you speak of enquiries.
I would like to ask: What about this gur
scandle in Delhi in which Mr. Sikandar
Bakhat, who is now a Minister, was in-
volved? I want to know what are these
scandles you want to enquire about?
Against your Mr. Biju Patnaik, there were
so many charges. Who are the other
Ministers who have got clean hands? We
can name them one after the other. Not
now. A time will come when we will have
an opportunity to open files and quote
them in the House for your memory.

You have withdrawn cases of violence
which had been instituted. You are sending
back into the public sector the people
who had been dismissed during strikes
because of 'violent acts, because of destruc-
tion and because of other such charges.
Send them back into all the public sector
industries, Send them back to the
jobs and create the same old  atmos-
phere , which existed in 1974, of violence,
of defiance of authority and of destruction
so public property. “Sow the wind” it
is said, “and you will reap he Whirlwind®.

Mr. Deputy Chairman, another thing
which has been said during this debate
is about family planning, and I have the
courage to speak about family planning here.
This is an under-developed country which
requires a programme of family planning.
Even you cannot do without it, no matter
what Mr. Rajnarain says and where he says
it. We arc jncreasing at the rate of 13 million



163 Motion of thanks

people a year and can this country improve
its economic condition without a
programme of family planning ? We
have it in the South. This has been a
Programme since our freedom, since 1950.
And it has been implemented. Something
went wrong, in our over enthusiasm, in ‘the
implementation of this programme intertain,
States. We are still going ahead, in out
States, with this family planning programme
without a protest, It is true that its imple-
mentation went wrong. But because its
implementation went wrong due to certain
mistakes, you cannot throw the programme
out. You have removed the words ‘Family
Planning® from the name of the Ministry of
Health. Mr. Rajnarain has said so. Where
are you going to attach it to ? Are you going
to bury the programme altogether? I appeal
to you not to stop this programme, if you
want to contain population growth in this
country, which is one of our major econo-
mic problems.

And then, as far as the Health Ministry is
concerned, I just want to make one obser-
vation. Why is it that since you formed
the Government in every single Govern-
ment hospital, including the Al India
Institute of Medical Sciences, the name
plates, the badges of every single employee
have been changed from English to Hindi
even in the All India Institute of Medical
Sciences which is an all India Institute ?
Is it because Mr. Rajnrain does not beiieve
that we have other languages also in this
country ? Why is it being imposed ?
Somebody said just now : Do not talk about
Government of the North or the South .
What is the impression you are giving us
in the South when within one week you
start changing the name plates ? T would
like to ask my firiend, the hon. Member of
the D.M.K. who has been championing the
cause of the Government , whether he is
happy. He can also introduce it in Tamil
Nadu as the first p-ase in the South.
We have a national language policy. I am
not against Hindi. In fact, I speak better

Hindi, perhaps, thia I c11 evag speak
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English, But that does not mean that you
impose it forcibly on the people just be-
cause you have formed the Government
seven days ago. I havemet people there they
told me that they have been forced to change
their badges from English to Hindi within
three days of Mr. Rajnarain becoming the
Minister and so they did it. T would tell you
that this is actually what is giving us the
impression that this is a Government of the
North which is going to ignore the interests
of the South.

And here, Mr, Desai said the other day :
I will see that your interests are safe-
grarded. Are we foreigners? Are we the
people who do not have our own rights
under the Constitution that you have to
say that you will safeguard our rights ?
We have our rights and you have to safe-
guard the rights of everyone equally. We
do not want a special privilage from you
in the North. It is not your Government.
It 1s my Government as well.

What was the statement ? ‘We will
protect you people in the south, We have
objected to this statement We do not want
this patronage from anybody in any part of
the country’,

Mr. Deputy Chairman, We respect the
independence of the judiciary. But let me
tell you we also believe in the supremacy
of Parliament. We are not going to concede
that a handful of judges, that a couple of
judges appointed by somebody, shovld have
precedence over the elected repre-
sentatives  of the people. We are the
elected representatives of the people and the
supremacy of Parliament has go* to be main-
tained in this country. Do you mean to say
that a handful of judges appointed by you
have more freedom, have more right to
decide issues and have more right to throw
out Jaws than the people and the elected
rcpresentatives of the people ? They are
not responsible to Parliament. They are
not responsible to the people. They are not
responsible to the electrorate. Whom
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are they responsible to except tteir own
class interests and their on backgrounds ?
Therefore, I would appeal to you that while
we all share your views on the independence
of the judiciary, do not make it a matter of
prestige and say that every thing that Wwas
done to restore the supremacy of Parlia-
ment should be done away with.

Finally, T would say we are with you.
We are going to be a constructive opposi-
tion. I would say that it was the Congress
Party which led the freedom movement
in this country. It was the Congress
Party which took the initiative in drafting
the Constitution of this country when even
Mr. Jayaprakash Narayan stayed out of
that job. We are the people, the Congress
Party, in the last 30 years, who laid the
foundations of a democratic stystem in
this country. We will keep up the
traditions of this country. We are capable
of giving to the Indian democratic system
what it has needed most—a constructive,
enlightened and an vnited opposition.
We will give it to you. We will not call
for total revolutions. We will not call the
students and the workers out on the streets
to fight. We are not goihg to force the
elected representatives, even if they are
your representatives, to resign and pull
them out of their hospital beds. We are
not going to preach violence, Nor are
we going to tell the Police and the Army
to revolt. We will be a constructive oppo-
sition. We have a tradition of which we
are proud. Let me tell you here that we
have a future which will be greater and
more glorious than our past.

THE PRIME MINISTER (SHRI
MORARJI R. DESAI): Mr. Deputy
Chairman, Sir, if I may begin with what
the last speaker spoke I think it would
be possible for me to put the whole de-
bate in its proper perspective.
compliment

I must
her on the eloquence with
which she spoke. But I am afraid, it was

deficient in substance. She promised

-
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at the end to be constructive. But was
the speech constructive or was it des-
tructive? Let her judge. I do not want to
pass any judgement on her. It is not for
me to do so.

SHRI SIKANDER ALI WAJD
(Maharashtra): Instructive.
SHRI MORAR]JI R. DESAI:

You have to earn something more before
you become instructive. It is very easy to
be instructive. But it is not easy to ins-
truct one self. I am trying to do that for
my part and I am also trying to learn from
them too. I only hope they will follow that

example to some extent at any rate.

How unreal was the criticism can be
seen from the reference to Kashmir. This
has been explained very clearly, but still
it is being repeated here that the Govern-
ment did this in order to deprive them of
a chance to rule in Kashmir State. As
1 have said, Sir, in the lower House, I
had a discussion about it with the Leader
of the Opposition there and also Dr.
Karan Singh. And I explained to them the
facts and the law. And they saw it
I had no option left before me. But I
am more surprised that the hon’ble Mem-
ber should have criticized the Governor
of Jammu and Kashmir State. He was
not appointed by us. He was in the con-
fidence of the last Government more than
anyone else. And yet he goes on
finding fault with him. because it does
not suit her and her party that he should
be independent and exercise his functions
in a proper manner.

What is the position in Kashmir State?
There is a separate Constitution in Jammu
and Kashmir. 1 do not know whether the
hon’ble Member knows it.  Enthusiasm
is not enough and cannot take the place of
knowledge. It is quite clear in that
Constitution. She is just like my daughter,
and more than that, 1 treat her as my

daughter. But 1 must tell her that she
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should utilise her capacity in more reason-
able manner. The Constitution says that
the Governor has no option but to dis-
solve the House or the Assembly if the
Chief Minister in the Council of Ministers
recommends it. He has no choice. And,
therefore, when the Council of Ministers
recommended dissolution to the ,Governor,
he had no alternative. Does the hon’ble
Member want that I should do an un-
constitutional act? And this provision
has been there all the while in this Consti-
tution. If her party members or the
hon’ble Members in Kashmir Assembly
had been wise enough and had imagina-
tion enough and had known the law,
and if they had passed a vote of no con-
fidence in the Council of Ministers before
they could recommend the dissolution,
I'could have certainly instructed the Gover™
nor not to act on that recommenda-
tion. But that was not done. They
carried on only a propaganda in the news-
papers, but in the Assembly no re.olution
was passed by that party. What was 1
to do? I could not, therefore, reject the
advice of the Governor and th action
which he had to take. 1 hope the hon.
Member realises the facts now and will
not repeat the mistake which she com-
mitted here in the matter of this Consti-
tution, because once one makes mistakes
in such matters, one loses the substance
of facts in other matters too. One should
keep one’s credibility.

She also threatened us with making
enquiries against us. She is welcome
to do so even now. Let her not wait for
power. I do not want to grudge if she
gets power. We have no monopoly of
power. It was only her party which
wanted to have a monopoly of it. And
when she criticises us in this manner, then
she has to hear criticism, she says that
we are only negative and not positive.
With all the eloquence that she possesses
and the intelligence which she has, she
does not seem to understand the Address
that was delivered by the President. She
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says that we have made no programme.
What is there on page 3? I would refer
her to  that. I do not want to take up
any more time of the House. We have
outlined as fully as possible in the short
time available to us what our programme
will be and what our policies are. If
she had cared to read the manifesto of
our party, she would have seen in detail
what we are going to do. But they do not
want to see this.

AN HONOURABLE
Which manifesto ?

MEMBER:

SHRI MORARJI R. DESAI: The
manifesto of the Janata Party.........
............... (Interruption) Well,
if they do not want to touch it,
they are welcome rot to touch it. I have
no quarrel. But this would be uninformed
criticism of us. But, what do the hon.
Members, who have also spoken in this
strain, want?

They said that we are criticising the
last Government and not giving anything
positive. But when a slate is messed up
and all kinds of writings are made on it,
have we not to wipe it out before we can
write on it? If there is dirt in a house
and I have got to go and live in it, have I
not to remove the dirt before I can live
init? If I have to construct a house and
I have to lay a foundation, have I not to
prepare the ground for it by clearing
it? This is all that we are trying to do.
We are not trying to find  fault with any
particular person. But if we have to go
into complaints which are given to  us
and they are positive complaints of op-
pression and suffering of some people,
we would be failing in olr duty if we do
not go into them. .

Most certainly, Sir, I myself always
maintain that Parliament is supreme, but
what does it mean when it is supreme?
Does it mean that Parliament can pass
a legislaticn turning the whole Government

into a dictatorship? Then that will be
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no Parliament, Therefr re, Parliament has
also to see that it does nothing except what
is democratic and no democratic traditicns

are violated.
<

The founders of the Constitution did
not imagine that a Government could
utilise the l:opholes in the Constitution
and turn it into a dictatorial C nstituticn.
We have got to remedy this.
taking away the right <f Parliamen
at all. On the contrary, we want tc see
that Parliament is net misused by any future
Government and that is what we want
do. We cannct accomplish this unless
the measures are accepted by Parliament.
It is not by a fiat that we arc g ing to do
it as jt was done by the last Government
when an emergency was imp: sed cn this
country in a manner which was highly
arbitrary and dictatcrial. It 1s clear that
it was only the decisicn of cne person,
not of the Cabinet. That also is very
clear. And yet all kinds of things were
being said here. It is said that the emer-
gency was imposed aghinst the Opposition
and the Opposition has  alsc  bene-
fited by the emergency. Well, if it has
benefited by the emergency, it 1s in spite
of them and not becanse of them. But
1 am surprised, when the Leader of the
Oppositicn in the Lcwer House says that
this is a vote against the emergency and
people have rejected the emergency,
how can Congress Members 1n this Hc use
go on priasirg the emergency and justi-
fying it? Well, I hope they listen to
their own leader. Otherwise I would not
want to hurt their feelings at all. T have
no desire to do so.

That is not

They are mest welcome to say anything
about me. But one has to be careful in
what one says so that there are no re.
percussions afterwards about which cen
may have to regret. This is what I wculd
plead with my hon. friends cpposite. I
do not want, Sir, in any way to say
anything which: would hurt the feelings ¢f
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any people if I can help it. It was sajd
by one honcurable Member here that the
Prime l\/(lin_ister has expressed regrets too
cften and that it I wers his dignity or
lowers his capacity. But he should be
happy if that happens. Why is he bo-
thered abcut ;t? T have expressed regret
in cne matter because I did net want 'to
hurt the feelings cf any pecple and I did
not want that ¢ ntroversy to g cn. But
let me say here that, if I have cemmitted
any mistake, I will certainly express re-
gret for it. I weuld be sorry if I did not
cxpress regret fir it. I must regret it.
It is cpen to the honcurable Members not
to express regret for whatever wrengs
they may have dcne, but to glcat over them
does not redcund to their credit. T de nct
want to foll. w that example. Lt Therefcre,
let us be very clear abcut the reality ¢f
the situation. If we have had to speak
abeut the wrongs that have been dene in
this ccuntry, we have to say that because
we have got to clear the debris which was
created. We Icst cur reputaticn in the
whole world and the demccratic werld
thought that we were nct fit f r demc cracy,
as a result f what had happened during
the last two or three years. Now that
reputation has been regained. Anybody
who has eyes to see and ears to hear can
say that, But, if you want to put cottcn
wool into your ears and blinkers on your
eyes, I cannot help it. Therefore, why
80 on trying to justify what is unjusti-
fiable? We do nct want to do anything
Which will undo any good that has been done
by the past Government. Nobody
can that nothing gocd  has
been done by the past Government. I
believe that no person is entirely gocd or
entirely bad. Everybedy has some geod
in him; everybcdy has some bad in him.
But, when we find that the substance cf
go~d is very little and that the debris of
wrongs is much more volumincus, we can
cnly look at the debris; the substance of
good is lest in the debris. What are we
to do abcut it ? That js the position of
what happ?ned during the last few years.

say
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N i .3 .
Shri Moiarji R. Desai]
That is why we have to mention certain
things which we have got t0 @ear other-
wise, we would not bave ment;ong@d them.
I would not do anything which may even
appear to be vindictive, It is nct encugh
to be vindictive; I believe that we
should also see to it that we do not appear
to be vindictive, But when a case comes
to us «f an cppressed perscn of his suffer-
ing, are we nct to lock into it? Are we
not to make inquiries into it? And it
is not as 1f these cases are coming up for
the first time. They were there even
before and ncthing was done. That 1s
why we have got to do it. We
pledged to such inquiries.

were

And even then it is said that it is nota
vcte for the Janata Party but a vote against
those who are in the Opposition. Well,
I am glad that that much is being re-
lunctantly recognised. But, is it not
clear that the voters had to vcte for the
better person or the better party? And
they have voted for us. Does it not mean
that they consider us better than they?
Why is it not recognised ? It is possible
that in subsequent electicns vcters may
consider others to be better than we. I
would not grudge it. But it is the people’s
judgement which has got to be accepted
by all of us. And people have shown a
maturjty which is very rare in the world
today; and I am very happy abcut it.
Let my honourable friends also be happy
about it and proud of this heritage in this
country. We are here to see that the
poor in the country cease to be poor.
We have mentioned it in the Address.
We cannot mention pregrammes in the
Address. It is not possible to do so.
Is it expected that within two days we
should outline a programme 7 What about
the mantras of the 20-Point Programme
or the 25-Point programme? Nothing is
mentioned in it except p-ints; there is
no programme. They had all the time
in the world to plan them. Yet, we are
expected to give a definite programme
within two days, Well, they can certainly do
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so if they want to, butit dces nct beccme
realisticc. It beccmes very  difficult
for the Members on this side to restrain
themselves in that case, and yet I would
request all my friends on this side 1o re-
strain themselves whatever may be the
Provocaticn because we must set uyp stan-
dards in brth the Houses. Otherwise,
democracy cannct functicn prcperly. We
will also have to undo what has been
idone in the past. There was a Govern-
ment which is responsible for what has
happened, and we will be responsible if
we do not take a proper line in this matter.
It is, therefore, in that context that I re-
quest myv honourable friends cpposite to
co-cperate with us, and whether they co-
cperate or not, we will certainly cc-c perate
with him. That promise 1 can make to
them withcut any reservaticn, Thank
you,

SHRI BHUPESH ,GUPTA: We have
suggested from this side of the House
—one « f my amendments gave the sugges-
tion—that the Prime Minister shculd hold
discussicns and dielogues with the ¢ppo-
sition partics. It was nct dcne 1n the past.
T am not going 1nto the past story. But I
think it is very essential tcday, in view cf
the changed situaticn all the mcre, that
Mr., Morarji Desai immediately resumes
this process of discussicn and consultation
over matters where such consultaticns
are undoubtedly called fcr. The Honcura-

,ble Prime Minister has nct said anything
on the subject. I do nct kncw whether
he has looked into scme of the amend-
ments given. But, I do like him to give a
clear assurance—I think he will have no
hesitaticn in doing] this—that in all matters
of policy including the functioning of
Parliament, he will hold regular consulta-
tion with the leaders of the Oppositicn
Parties and groups and I hcpe he will net
g0 by the concept of the sc-called two-party
system, much as he may respect the Leader
of the recognised Opposition.

SHRI MORARJI R. DESAI: .I
have no hesitaticn 1n saying that we wil,
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always have very fruitful discussjons with
the leaders of the Oppositi'n. That is
what I said. On the contrary I have gone
further., T sajd that even if my honour-
able friends did n>t co--perate with me
I will ¢ch-operate with them. What fur-
ther assurance can I give? But let us
do that, Let them give us some time
before we can do all this. That is why
from the next sessi~n all this will be done
and I am sure that on this account my
honourable friends will have no cause for
grievance whatsoever.

et

SHRI MOHAMMAD YUNUS SA-
LEEM Sir, just now, the Honourable Prime
Minister, in his sermcn, while replying
to certain prints raised by the lady Member,
Shrimati Margaret Alva, advised her to

read the Constituticn of Jammu and Kashmir

first and then to speak on the subject.
May I Sir, through vyou, draw the
attention of the Honourable Prime Mi-
nister to this. I may be permitted to
complete my submissicn. I want to
know from the Prime Minister if, when

he was mentioning abrut the Constituticn

of Jammu & Kashmir, he himself had read
section 92 of this Cornstitution, He has
just now said that it was mandat-ry on the
Governor to accept the advice of the Chief
Minister and dissolve the Assembly.

Sir,Isayit is notcorrect. Thelanguage
of article 92 of the State’s Constitution
is identical to article 356 of the Indian

Constitution, where it is discretionary,
and the circumstances. .

MR, DEPUTY CHAIRMAN: This
is not a new point.

SHRI MOHAMMAD YUNUS
SALEEM : Please, Sir, bear with me
for onz minute.

(Interruptions)

SHRI MORARJI R. DESAT: He
cannot have th: right of spzech again.
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SHRI MOHAMMAD
SALEEM : The article says:

YUNUS

“..is satisfied that a situation has
arisen in which the government of the
State cannot be carried on in accordance
with the provisions of this Constitution,
the Sadr-e+Riyasat may by Proclamation®

It is not “shall”®. So it is incorrect to
say that it is mandatory.

MR. DEPUTY CHAIRMAN: This
matter has already been discussed in
the House. It need not be raised again.

SHRI MOHAMMAD YUNUS
SALEEM: The House has been misled
when he said that it is a mandatory pro-
vision.

A
1

SHRI MORARJI R. DESAI: May
I say that he is reading a wrong article?
If he gives me the Constitution, I can
show him where that other article is. I
do not want to enter into a debate with  him.
But may I say one thing? Was it not
very suggestive and completely indi-
cative that in the other House, the Leader
of the Opposition withdrew the motion,
withdrew the opposition to this? Was
it not enough that the adjournment motion
on Kashmir was withdrawn? Was it not
indicative that he accepted my stand?

AN HON. MEMBER: No. .

MR. DEPUTY CHAIRMAN: Now
we shall put the amendments to vote.

SHRI K. K. MADHAVAN (Kerala):
On a pioint of information .
R
MR. DEPUTY CHAIRMAN: No
information now, please.

SHRI K. K. MADHAVAN: In the
Janata Party manifesto, in item No. 18 of
the Political Charter, it is stated that they
would delete the right to property from the

fundamental rights.
7
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MR. DEPUTY CHAIRMAN: Please
resume your seat, hon. Member. Amend-
ment No. I is in the name of Shrimati
Lakshmi Kumari Chundawat. She is
not here,

* Amendment No. 1 was negatived.

MR. DEPUTY CHAIRMAN:
Amendments No. 2 to 6. Shri Sawai
Singh Sisodia. Not here.

* Amendments No. 2 to 6 were negatived.

MR. DEPUTY CHAIRMAN:
Amendments No. 10 to 99.  Shri Bhupesh
Gupta.

SHRI BHUPESH GUPTA: You are
asking me whether I press them or not?
You see, generally I make up my - mind
after hearing the reply of the Minister,
in this case the Prime Minister. It seems
he has not touched any of my 90 amend-
ments. Sir, I took the truble of having
a communication with the Prime Mi-
nister not by making a speech but by
tabling 90 amendents. Now, the first
amendment is in regard to bonus. You
should scrap the amendment which was
-made in the Bonus Act......

SHRI SUNDER SINGH BHAN-
DARI: All these amendments were de-
bated. Sir, I want to say that these
amendments were moved and the whole
motion with the amendments was put to
debate. Now what further question ari-
ses ? ‘

SHRI BHUPESH GUPTA: Mr.
Bhandari, you are very intelligent. I
know very well. But I find that you are
better here than in the Treasury benches.
Will you come back here? ’

SHRI SUNDER SINGH BHAN-
DARI: I will bring you to this side.

[RAJYA SABHA]
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SHRI BHUPESH GUPTA: Sir,
in the Bopus Otdinance, the workers lost
their bonus and it seems I have lost my
friend there. Now I wanted that the
position as in the Bonus Act of 1973 should
be restored and the CDS should be scrap-
ped. Now, I would like to know.

MR. DEPUTY CHAIRMAN: The
hon. Member may kindly indicate if there
is any amendment which he wants to press.

SHRI BHUPESH GUPTA: I have
named, as you see, a number of officials
who functioned as operators of the extra-
constitutiopal centres of power...

SHRI MORARJI R. DESAIL: I
am prepared to discuss all these with him
whenever he wants.

SHRI BHUPESH GUPTA: He has
not referred to any of the points that I
have brought to his notice. I can
understand his preoccupation with the
speech of his ‘“daughter” Shrimati Alva.
But I thought we are all his brothers.
Shri Movarji Desai is undoubtedly kind
to his sisters and women should have no
complaint. He is unkind to his brothers
and we complaint. Since he has not
touched upon my amendments, I am pres-
cirg all my 9o amendments.

MR. DEPUTY CHAIRMAN: Would
you press all your amendments?

SHRI BHUPESH GUPTA: If
Kamalapathiji supports me, I thought ;I
should press only two of my amendments
on bonus and CDS. But he is not
supporting. So, I am pressing all my go
amendments.

MR. DEPUTY CHAIRMAN: All
right. I will put all your amendments
to vote.

* Amendments Nos. 10 to 99 were negatived.

*For the Text of the Amendments wide cols. I11-112 in debate dated the 4th April, 1977
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SHRI TRILOKI SINGH:I am not
pressing my amendment No. 100, I wish
to withdraw it.

* Amendment No. 100 was, by leave,
withdrawn

» Amendment Nos. 103 to 127 were negatived.

MR. DEPUTY CHAIRMAN:
Amendment No. 128 is in the name of
Shri N. K. Bhatt. Would he like to press
it? ) -

SHRI N. K. BHATT (Madhya Pra-
desh): I press my amendment.

faasy @ Aar (=7 waanafs faod) -
qFAAT, AR AT T § A qg
o & a7 90T FEA 5 qow e
® 3 9 7 FL AL TH AT T
JEA(T FIAAAT AT F1 @ fovar w4t
3T 93 T fawsT T FqAr a0 |
aa mrar g 6 5@ dwigA Ao Wi
¥ Y ¥ 2 SAAT AT GG FT
g AT & WX 98 eAT I |

SHRI BUPESH GUPTA : I think he
should press it.

SHRI MORAR]JI R. DESAI : May I
thank my hon. friend Shri Tripathi °?

MR. DEPUTY CHAIRMAN : Would
Shri Bhatt like to withdraw his amendment ?

SHRI N.K. BHATT : On the advice
of my leader, I withdraw it.

* Amendment (No. 128) was, by leave,
withdrawn.

MR. DEPUTY CHAIRMAN : Amend-
ment Nos. 129 to 131 are in the name of
Shri V. B. Raju,

SHRIV.B. RAJU : I wishto withdraw
my amendments by leave of the  House.

* Amendment Nos. 129 to I31 were,
by leave, withdrawn.
SHRI S. W. DHABE (Maharashtta) :
I also want to withdraw amendments Nos.
134 to 136 that stand in my name.

acting President
* Amendment Nos. 134 to 136 were,
by leave, withdrawn.

MR. DEPUTY CHAIRMAN : Would
Shri Narasiah like to press his Amendment
No. 137 ?

SHRI H.S. NARASIAH : I wish to
withdraw my amendment.

*Amendment Nos. 137 was, by leave,
withdrawn.

MR. DEPUTY CHAIRMAN : Amend-
ment No, 138 is in the name of Shri Shyam
Lal Yadav. Are you withdrawing it ?

st sawmetw aves  (fage)
TAER, WA UF a1 FgAl ¢ | qE
T w1 HFT qEA fZET oag S
HMgd A3 @1 & 9§ SWar 97t @
et § faar gam g 0 S
wfafea faar & fF 25 & 30 afowm
feTa o FaE FATAS F1 FTH FAAHT
g # fawifer & warfaw fean
ST 1w wren o 5 ew geaw €
TfIsTIoT § g1 STANT AT ST Fely Sff
U 79 & TH qh AT ATFEE F O
Fife a7 qoew faoe X & smar
qref & AFTREEY &Y XE AT F@T
a7 | WX TUE HA T FEAT A8
T Fgr AZAT N U

* Amendment No. 138 was, by leave,
withdrawn.

SHRI DEORAO PATIL (Maharashtra):
Sir, I wish to withdraw my amendments.

* Amendment Nos. 139 to 148 were,
ty leave, withdrawn.

MR. DEPUTY CHAIRMAN : Now,
I will put the Motion to vote.
The question is :
“That an address be presented to the
Vice-President acting as President in the
ollowing terms :--
“That the Members of the Rajya
Sabha assembled in this Session are

#For the text of the Amendments vide cols. 112—37in debate dated the 4th April, 1977.
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[Mr. Deputy Chairman]

deeply grateful to the Vice President

acting as Tresident for the Address

which he has beenpleased to deliver to

both Houses of Parliament assembled

together on the ~8th March, 1977. %
The motior was adopted.

SHRI MOHAMMED USMAN ARIF
(Rajasthan) : Sir, you can adjourr the House
now.

SHRI KAMLAPATI TRIPATHI :
Sir, we can take up the whole thing on the
oth. We can adjourn now.

st gaeamafa - w9 @i w71
I FF fRam o7 wFAr & @1 qF FE
™ waas Agr g |

SHRI BHUPESH GUPTA : Sir, may
I make a special request to the Prime Minis-
ter ?

Sir, we understand that in the other
House some Constitutional amedments are
being introduced. [ was telephoned by the
Law Minister and 1t was good of him to have
done so.  As far as the question of restor-
ing the five year term for the Assemblies is
concerned, we are all in favour of it. But
I thought that the Prime Minister would,
insuch matters,hold consultations with the
leaders of the Opposition groups. The
example of bringing forward Constitutional
amendments by disregarding the Opposition
that way is not good although we are all in
favour of restoring the five -year term to the
Lok Sabha and also the Assemblies and
there is no doubt about it. But the
move was not good. There was an impression
that the Prime Minister would consult
the major Opposition groups and other
parties including the members of the ruling
party in order to see how best we could take
up such business as amendments to the
Constitution, I do hope that in the matter
of bringing forward any legislation and
Constitutional amendments in  particular,

the Prime Minister would hold consultai , ns
with the Opposition parties and groups

1not only with regard to the content, but also
with regard to the manner in which the

[RAJYA SABHA] .

Lok Sabha 180

legislation should be passed. Sir, I hope that
this will not be pushed through during this
very Session. If they have already introduced
it, let it be there. But let there be consul-
tarions and we can proceed with it later on
and not now. Thisis my request. Also,
do not extend the time of the Session. Sir,
the Prime Minister is here. I am not
opposing these things. But I think we can
take a little time because, after all, you can
do it in the next Sessionalso. This isall
» that I have to say.

SHRI MORARJI R. DESAI : We are
not pushing it through.

MESSAGE FROM THE LOK SABHA
The Parliamentary Proceedings (Pro-
tection of Publication) Bill, 1977

SBCRETARY-GENERAL : Sir, I
have to report to the House the following
meassage received from the Lok Sabha,
signed by the Secretary-General of the
Lok Sabha :

“In accordance with the provisions of
Rule 96 of the Rules of Procedure and’
Conduct of Business in Lok Sabha, I am
directed to enclose herewith the Parliamen~
tary Proceedings (Protection of Publi-
cation) Bill 1977, as passed by Lok Sabha
at its sitting held on the 7th April 1977.”

Sir, T lay the Bill on the Table .

SHRI BHUPESH GUPTA (West
Bengal) : Sir, I could not hear what the
Prime Minister said. I wanted to hear what
he said.

(THE MINISTER OF RAILWAYS
PROF. MADHU DANDAVATE) : Your
request is already conceded.

SHRI MOHAMMAD YUNUS SA-
LEEM (Andhra Pradesh) : Sir, are we
sitting on the 9th ?

st goewmaty : 37T B F1F147 9
e 13 11 35 & fa¥ eyfrq ffr
e 31

The House then adjourned at
forty-four minutes past five of the

clock till eleven of the clock on
Saturday, the gth April, 1977.

*For the text of the Amendments vide cols. 137—4o in debate dated the 4th April, 1977,



